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ALLOTMENT OF TIME FOR MO-
TION OF THANKS ON THE PRESI-
DENT'S ADDRESS

MR. CHAIRMAN: I have to inform
Members that I have allotted four
days, viz. February 15, 19, 20 and 21
for the debate on the President’s
Address. To enable more Members to
take part in the discussion, the House
will, during these four days, have
lunch recess between 1 P.M. and 2 P.M.
and sit up to 5.30 p.M. in the evening.

—

LEAVE OF ABSENCE TO SHRI M. J.
JAMAL MOIDEEN

MR. CHAIRMAN: I have to inform
Members that the following letter
dated the 31st January, 1968 has been
received from Shri M. J. Jamal Moi-
deen:

“T am in receipt of your summons
dated 9th January, 1968 about the
commencement of Rajya Sabha on
the 12th February, 1968.

I am sorry I am not able to go
over to Delhi at present as my doc-
tor feels that I should mot go out
at all.

I am afraid I may have to absent
myself during the ensuing session of
the Rajya Sabha also.

I request you to kindly move and
obtain leave of absence for me for
the entire session.”

Is it the pleasure of the House that
permission be granted to Shri M. J.
Jamal Moideen to remain absent from
all meetings of the House during the
current session?

(No hon. Member dtssented)

o

MR. CHAIRMAN: Permission to
remain absent is granted.

st

MESSAGES FROM THE LOK
SABHA

I.TEE DISPLACEp PERsoNs (COMPEN-
SATION AND REHABILITATION AM-
. ENDMENT BILL, 1968.
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II. THE BIHAR AND UTTAR PRADESH

(ALTERATION OF BOUNDARIES) BILL,
1968.

SECRETARY: Sir, T have to report
to the House the following two mes-
sages received from the Lok Sabha,

signed by the Secretary of the Lok
Sabha:

S

“In accordance with the provisions
of Rule 96 of the Rules of Procedure
and Conduct of Business in Lok
Sabha, I am directed to enclose here-
with the Displaced Persons (Com-
pensation  and Rehabilitation)
Amendment Bill, 1968, as passed by
Lok Sabha at its sitting held on the
15th February, 1968.”

It Co

“In accordance with the provisions
of Rules 96 of the Rules of Proce-
dure and Conduct of. Business in
Lok Sabha, I am directed to enclose
herewith the Bihar and Uttar Pra-
desh (Alteration of Boundaries)
Bill, 1968, as passed by Lok Sabha
at its sitting held on the 13th Feb-
ruary, 1968.”

Sir, I lay both the Bills on the Table.

— . -

2‘»’7“'
REQUEST RE STATEMENT ON
WEST BENGAL

SHRI NIREN GHOSH (West
Bengal): Sir, I would request you to
direct the Government to make a state-
ment on West Bengal.

MR. CHAIRMAN: That is a dlﬂ’erent
matter., You have said it. - ;

[Tue DEPUTY CHAIRMAN in the Chair.]
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SHRI RAM NIWAS MIRDHA: Just
fitteen more minutes only.

THE DEPUTY CHAIRMAN: You
may continue later. The  House
stands adjourned till 2 p.M,

P The House then adjourned
for lunch at one of the clock’

* The House reassembled after lunch
at two of the clock. THeE DEPUTY
CHAIRMAN in the Chair.
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g2 & fag gt AT s AT e

Tegafa wERT F waw swiewTEYT
# afare frie & avaey 3o g7 &
ST STEIN €87 U Heaw TEeaTel HTH W
g &% SR w o ad e
28 @rg ¥ afew & W gev fafas
gfear fas FrReat & oewg AT
# T A§ 60 Av wfafor < ga
ofeame fraast #1 afefa ¥ a3 swa o
a<r faame @ fF 9y o avie a fear
W@ § g saer § |t feem
F FAA AFST & AT TCEHA AT
-gfee FE & | G AT AT B
AT # afcgad qrr g sy fe
UF "ga wfeq &M F 1 AlET AW
foTe ST TE FTUFT I @1 & Tea) 9§,
JEHY TF g aSt afatwan € @
AT A ¥ weaTEl W SRR, 99,
s g wfed ¥ F a7l )X T T
 gfare feaie T & FrEwAl § a
fa? s § AR g safay fe ga s
# FOT-F09 ga-iaa ATH FEu
A ¥ TS G A fwaar g1
HTCT FCHTL 1 oY faRent & 3 Aot
¥ fox agq a€ wgEar e g
zafay dwaa: ag Y ™ T AN
2 g ¥ 3ar @ & | e s wrbww
# F7 wgfig & a5 @ 9@ § @
gF1 & fF A wr g #) e
gfewd  #IEW AT q ¥ fasr
@ 3g oo FEFT I FHAT |
% R § QR g g vy
7 gAar =ifey adifE e e
FETAAT A &1 TS T 4§ A T
FAT T F I | TF q9T @9 A
76 77 & fF o o wiws o @ § 7
7T TG FT A I E ) gl wR
IA WFIE F AWK 9T gAY mOAY
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aAArst w1 frator fear @ & awear g
T & AT TIFHS F AR R FATY
AT 999 &1 Sy | gafag afE
o Frisw Y OF 5T & AmiE
gfeegror & AT Al | S o @AY
drrd § AR S WY I FEFA R A6
I F €AY &1 gAY & ITHT SHI FA
gq i g Tifir gFR FAT =gy o

regafa AEET A waw wiiveeer #
e 7 & ararfaw fogw & ar §
FE € | T SN, 951 &1 qrnfow
fraam frm e ) SUE A% S
T fFME TE M Y@ A AF 99
Tt ft fF o i &1 o
TIT § AT AT THT HT TLIRTO
T F FH & F7 gravfors e § saeg
Arar s | A aa e feafy gy
et 2ag a1 & & oam fmr )
wrtfor® e w1 gara § afew O
F TR FT FE Jeora AT
Fgmai o | Fomm wwr §
FER A @ A Y B9 g
fa & =g e s & oo Fratfag
FLAT AT WA a F afs gEAR
g e 93 @t gv T & A
g | aE A afer AEeY faw sy
& 95 & TR TR A g &
F ¥ amar T &, e oo o S aut
¥ FEH q9T GAT §, I grary §
AT FT |7 AT &, 9 7 gGT F
WA I IR o fme e
ST "I, TE AL F A7 gH AN g
@ faear & & smem war § fF
EOHT TOEHCT R | GHE A
difrdt ¥ A8 afada gar & & =
g wrean, q {7 fawew § o
qrEf #7 A w gt AT §, T S
TE TR &FR @ & g 9@
& s 9g Iur gRree fear av
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& omr Fe § g mwt X
T qGT | gW qEF AERq Ha0 R
T @ I q4 Ay @ o g
fow 5w & 97 At o @
RUCUES

Tegafq St F ooy sfremr ¥
g o swEa #77 € iy 297 i Faiers
it woAT fT Sar @ § Wk aer
FEIE ST &1 § a9T fEar &7 avarar
T E | g O 27 F Oy 7 ey
R & FIT-HIT 77 g% Fqrer AT &
W % wgd & gulag fefy & )
& 7w w7 § e g forfy
F GAT § AFEAT HWT AT A A
T VAR § IAEI FIAT § g1 ¥ AT
FAT | F77 favare 2 f oy wew g
®, Tg HelT S B AR g9 WA ST Ay
A qAGT A0 AR 37 avaeT F QY
W weq FEAE FT En sawr
ARG FT |

A FAR AN FF qUg @1 g
F FETAC AT § ) A ST
sTera St A1 f9E g ¥ gEw qeq
g3, qevE: TE @ H oawg ¥ gE,
T TEI G TACE F 1 I agT &
o> #ife w1 aaffaa g1 ok F oF
7 wmd daw ¥ AR g7 aeg #7195
T g, § awAar § f5 oF aga &
@ AT A g | A o aw ¥ et
H AT 3@ H A7 WY I9F wvay
¥ g wiRar ¥ g Ay afs
WA T HeAd Afgsr § T 9F
AR AW § Y Y Tomfasw 4T §
0<% I & grer fow, a8 99 awr
F AT =AY | TR FY IH AT Ay
A faiy &1 ¥ 3@ wifgy ff frae
#t weifor mfear € 2 & o
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 [sfr e’ g faat) -
- YATIOT § ST AW G A YA |
e 7 1 & o saw gfew #Y €
e w0 93 A w0 el
Wl # T F1 Faew A Far &) &
e 3ad 19 & a9 gER AW H W
oA &7 SEET § A SEF H&T
N W AT FIH FIA g, SABT &
F geaen o ot aewT< 7 qOr rfired g
afad o 39 grEeg A ST W gy
T &% aTS W ST

AT oAt § FE qeg FfEar A
I | A Y WY @A &
9 aga § gt @ fwoaw ¥
26 IHEQ & 91ET 99 F T T1 W TR
AT 9&Y & IEHT faaw 30/ A9EF
Tl &wear| TaT S g ¢ S
FA Y TQ AW F qg AT AT JAT0
®RYfr 26 A0 F A Imaw@ N
Feat @t aar fauw =affmal o e
fadie & & @R &Y gAaT R 9
¥ a7 ¥ oA ¥g FgW  AEaT FF
I F frardy St agf qx T gy
TG TG qEE A qEA gar o
oo F% § fF e W avaeg H
T ¥ fa=me 00 | waT 3@
qeT #Y G WAy ¥ gfeewior ¥
wifs e fear A gav @R wead
§ HTH FTA T HIT 0T qE TG T
F % gw 5 O AR § 9 7 A
A AT AT § e IAA T AT A
A A A A wiEE AW F
qraE gRT | WS AW § a@aRg W
E @ ) & 1w 9T Afad W
arE a1 @ &, FE o< ¥ qd
I Y & AW T | avemardy fafafan
AR 9T GE FW AT RE
T =R am a1 @
ardy afifeqfaat & avary § g@R A
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e Tfed HT IgAT F GO IAH
gaTaT ST AR | qE AW
Ty ¥ o fafrm Siomr qat afedr
arfe s fawa foafa gk 3w & @,
e & amaraor A7, ey &t wf § Sww
qgAT F Aq qHE fRAT o ;R

o

AT ATHO GRTH FIA § GG
¥ gg frdes woam wgar § f ol
@R ¥ fao 99 AR g ¥ aw
gffeafoat &1 gamaan frar a3 fag
& gawtaar v § | & s §
fr s Y g AW AT Yy awerd
g, d¥ wwr A gwen &, wer AR
F & qrI! HY AT # W Ay g
queTd § 9T ar § 2w A fafaw
qifeat & WY fawdeme A g
IHT omaw ¥ faare famw
T FT §9 TEE gEEHT A g
FT =ifed | & wwwar g fF 39 9nw
AW F WA M awEd § AR &
FET F@ ATEF 3| & T0qH
T & fw X o7 T A A, o
T gfSewor v, 48 g & AT
¥ | T TE wEw W A & gfee-
FI07 ¥ TGAT AW F FAQ qraw fag g
ol ¥ o ¥ aqy 2 fr ag
g gReaHl #r fauesT wmr &6y
HIEAT FY AoS TG § GEATAAT | AT
& graeg § 1w Aifq § av wfasy &
o B IEd wr § faww e
AAETAT § | TE AT Y GWEA ¥
F® dal ot famra 91 qFE JN
gl & AT IFT frawa frw s
Wyl Ay H -
‘F@v‘aﬁﬁmﬁmﬁ& |:;,§
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A § WY 18 F fFAT & 9%
oy & 3% qurd 31 § A @gw F
gemifa geel & fraes wgar =
g ¥ 979 gz &3 ® 9t yarg frar &
3AHT A(HIET FT | & HTT FQT g
afaer & gate 3w & qma S f) wsd
auear st fafws mfegt qur fafas
AafFgt 1 Iad sEEr qf ggEm
o A1
The question was proposed.

SHRI R. T. PARTHASARATHY
(Madras): Madam Deputy Chairman,
I consider it a privilege to be called
upon to second the Motion of Thanks
to the President of India for his Ad-
dress to the members of the two
Houses of Parliament that was moved
by the hon. Mr, Mirdha:

“Thal the Members of the Rajya
Sabha assembled in this Session are
deeply grateful to the President for
the Address which he has been
pleased to deliver to both the Houses
of Parliament assembled together on
the 12th February, 1968. /

The Government deserves, Madam
Deputy Chairman, the congratulationg
not only of the members of this House
but of the entire country for its mani-
. fold achievements in the field of agri-

culture, industry, technical education
and the carefu] manner in  which
it has planned our economy though
the achievements have been  very
moderately given expression to in the
President’s Address. The President
o vividly echoed the {feelings of the
right-thinking men all over when he
- refarred to the conflicts and violence
that are caused in this country in the
name of religion, language and com-
munity, We have been set to think,
- Madam Deputy Chairman, more deep-~
. 1y on this vital question that affects
the very foundations of our demo-
- cracy. Today we are at the cross-
roads The success of our democracy
i hangs in the balance. The Central
Government is put to the severest of
tests that I feel that only a firm as-
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sertion of nationa]l leadership could

save democracy in this country. What

has been happening in West Bengal
during the past ten months and more
and what has been happening in other
States as well following the West
Bengal model, has resulteq in the
gross abuse of democratic meang end--
ing in lawlessness and violence. The
question on everybody’s lips today is:

What has happened to law and or-
der in the States of India? Many
State Governments, I am sorry to

state, Madam, have failed in essence:
and in spirit, and in technique as
well to protect the citizens from the-
violent activities in which others in-
dulged and as a result of which they
have suffered a lot. The evil effects.
as I see—and I am prepared to point
my finger at the Left Communist Party
of India whose ideology is well gnowmn
and which believes in violence, In
chaos and in confusion—are the re-
sult of what I would call their ex-
tra-territorial loyalty, ang I feel that
unless and until that ideology does-
not find a place in our country, un-
less and until the Government of’
India takes a very firm line against
the Communist Party of India, raay-
be the Right, maybe the Left, as the
case may be, I am afraid democracy
will be rooted out of this country.

SHRI DAHYABHA] V. PATEL
(Gujarat): What about the commu-
nists in your Party who are sitting

with you? - . -

SHRI R. T PARTHASARATHY:
Madam, I was referring to the prob-
lem of law and order and I would like
to make a humble suggestion to the
Government of India which, I believe
ig the only way by which the law
and order problem, within the terms
of the Constitution, can be dealt with
carefully and efficiently in the various
States of India. The only way by
which the Government of India can
save the country from disorder is by
establishing or developing a power-
ful, large Central reserve police force:
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ecruited from all the States’ person-
el and putting them in large num-
Jers in every State in India, without
hat particular State's personnel in
<hat particular State. If they do it,
they would function as a sort of

. second line {0 our Armed Forces, sup-

plementary to the local police force
and complementary to the Army it-
self as a second line of defence, it
will set right matters in the various

"States of India and ultimately deliver

the goods. The position in West Ben-
gal and Assam and the position in
Kerala and Madrag sre degressine. T

- would say with reference to Madras,

the State from which I come, that

. the position of law and order is very
. .unhappy and the Government is al-

most {n a position of helplessness.

_ Whether it is wanton or otherwise, I
~ am not prepared to comment on that,

but they have exhibited their weak-

 kneed policy in Madras State during

the last three or four months. Now,
in Madras the DMK kindled the
students to start the language agita-
tion. The movement having passed
on from the hands of the students to
the hands of the anti-social elements,

~ the Government is finding it extre-

. Government of Madras, but also

mely difficult to carry on the normal
administration of law and order.

SHRI V. V. RAMASWAMY (Madras)
The Congressmen are doing it. -

SHRI R, T. PARTHASARATHY: 1
have got a right to speak about my
Government. The Madras Govern-
ment is as much my Governmen{ as

. it is yours, as there is no doubt that

I am a citizen of Madras. Now, Ma-
dam Deputy Chairman, I would like
to sound a note of warning and a
stern warning not only to the DMK
to

.. other State Governments in India, If
+ they are going to make use of the

. student population as

tools and as
levers to gain their own  political
ends, there will not only he an end
to democracy in this country, but ul-
timately we shall be going and Mad-
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ras will be going the Indonesian way
and I do not want that to happen
because 1 have implicit faith in
democracy. It is time the Central
Government took strong measures
against Governments in Madras or
Kerala and maybe even against Ben-
gal and Assam, and this is the time
when the Central Government leader-
ship should assert itself if India is
to be saved and democracy is to ‘be
saved in this country.

SHRI M. V. BHADRAM (Andhra
Pradesh): Why not in Andhra?

SHRL S. §, MARISWAMY (Mad~
ras): I would request my hon.
friend to  resume his seat for a
minute. Let me put things right, In
Madras now if there is any lawless-

ness, it is the creation of the Cong-

ress President, Mr.  Subramaniam,
and nobody else.
SHRI R. T. PARTHASARATHY:

Madam, the President was pleased to
refer to the agitation as g result of
the formulation of the language po-
licy which he said, very rightly, has
been directed to strengthen the unity
of the nation. I crave your permis-
sion to read one sentence from the
President’s Address: —

“It is Government’s earnest hope
that all controversies about langu-
age will now be ended. Whatever
practical problems arise in the im-
plementation of our language policy
and programmes should be approa-
ched in a spirit of understanding
and mutual accommodation.”

Madam Deputy Chairman, I would
take this opportunity of appealing to
my Hindi brethren, those belonging
to the majority in this country, that
they should come forward with mag-
nanimity and generosity, and allay
the fears and misgivings of the non-
Hindi-speaking  people, their fears
and misgivings have arisen as a re-
sult of the passing of the Official Lan-
guage Resolution—I am very careful
in my expression; viz, the Official
Language Resolution, and it is up to
them to remove the heavy burden,
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thg unequal burden that has been cast
upon the non-Hindi-speaking people.

SHRI V. V. RAMASWAMY: I
want to know whether the hon.
Member welcomed that Resolution in
his previoug speech.

SHRI R, T. PARTHASARATHY:
Please go ¥hrough my speech, if you
have any doubts on it. The non-
Hindi-speaking people should not be
made to feel that they are third class
citizens. The widespread and con-
tinued agitation for the last three
months and more in Andhra.Pradesh,
Mysore as well as in Madras, is a
revealing index of the bent of popu-
lar opinion especially against the Re-
solution on language, even cutting
across party barriers. The  picture,
which the framers of our Constitution
envisaged years ago on the language
issue, has been totally eclipsed today
and we have to face a new situation
under changed circumstances. The
problem has assumed alarming pro-
portions and has to be tackled deli-
cately and with wisdom and with
the sole objective of preserving the
unity and integrity of the nation and
nothing else. The students of the
non-Hindi areag view the language
Resolution as a matter of life and
death for them. They genuinely fecl
that if it is implemented they will be
outweighed, outmanoeuvred and out-
serviced in the Union Government
Services and that their future will
be blighted. I have been taking an
abiding interest in this very subject
ever since I became a Member of this
august House and I pick up courage
to plead with the Prime Minister, and
1 make a fervent appeal to Mrs. In~-
dira Gandhi, whose sympathies for
the non-Hindi-speaking people are
well known, to exhibit the  great
qualities of leadership which she has
derived from her father Jawaharlal
Nehru and take 5 bold . . . -

SHRI DAHYABHAI V. PATEL: By
consulting Kosygin.

SHRI R. T. PARTHASARA-
THY: . step to suspend the im-
plementation of the language Resolu-
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tion.  This would not only put an
end to the growing suspicions and
agitations all over the country, but
would also create a healthy climate
in which leaders of public opinion
may sit together with the Prime Mi-
nister and evolve an acceptable so-
lution to this vital problem that
affects the very life, existence and the
future of our youngmen all aver
the country., I do hope that the
Prime Minister wil] do the needful in
the matter and this should be done .
without any further delay.

It is gratifying to note in the Pre-
sident’s Address that j paragraph has
been devoted to the importance  of
science and technology and atomie
research in the matter of developing
our economy. This has a direct bear-
ing on the language policy, of the
Union Government as well ag that of
the States. I would, therefore, ap-
peal to everyone, not only in the
Union Government but also in the
various State Governments, not to
be shortsighted and not to develop
what I would call a tribal outlook for
giving up English. In the field of
atomic research, in the field of sci-
ence and in the field of technology,
English has come to stay and English
will stay. Whether people want it
or not, there is no escape from that
position and in our tribal outlook let
us not hate the English  language,
which hag given to all of us the bene- -
fits of scientific education. Ultimately,
if we do that, we will isolate ourselves
and go down and down until we are
forced to sign a petition of intelleee
tual insolvency. I would not only
condemn the U. P. Governmeut for
taking a decision to give up English
as the medium of instruction at the
University stage, but I would con-
demn with equal vehemence the-
Madras Government’s decision to give
up English and adopt the Tami]l me-.
dium at the University stage, whicht
is going to ruin the entire younger -
generation in the State of Madras. I
hope wiser counsels will prevail in .
the Madras Government and that they:
will rescind this step and give the~
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students a new life and a new energy
‘to play a great part in the future of
<our country.

Madam Deputy Chairman, the Gov-
<ernment deserves all congratulations
for the manner in which they have
manned the defences of our country,
- efficiently planned both in the front
and on the productive side. I had
the honour to visit the Chinese bor-
-der 'in Sikkim along with €levien
other Members of Parliament, and I
might take this opportunity to say
~that our defences are wonderfully
-established, and the enemies can never
penetrate whatever may be their
strength, seeing the manner in which
our jawans and our officers are get-
ting on; it is something that deserves
‘the congratulations not only of this
House but of the entire nation.

Madam, this policy of our defence
“in my view has a great bearing on the
policy of our foreign affairs. Whereas
the Government’s foreign policy could
be described as aiming at peace
through non-alignment, the success of
.non-alignment could well be perceiv-
-ed only if it is used as a means and
:not as an end in itself. It is of car-
-dinal importance that to make our
foreign policy more dynamic, a reori-
entation of it should be thought of
and worked out carefully. The suc-
cess of our defence policy not only
-very much depends upon our foreign
policy but it depends more on the
stability of our own Government, and
hence the two should be treated as
twin objectives and only such a
course would make our defences im-
pregnable and our defence produc-
tion plan self-reliant. In the suc-
cessful formulation of a defence plan
and programme the youth of the
country must be fully utilised and
this can be made possible of achieve-
ment only through the N.C.C. and
A.C.C. Madam, it is tragic that the
Madras Government should have
thought it necessary to suspend the
N.CC. and the A.C.C. on the issue of
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the language of command, a very un-
wise but dangerous step of which the
Central Government should take seri-
ous note. The future of our defence
and the future of our young country-
men, are intertwined and interdepen-
dent, and there can be only one ap-
proach to this, and that ig an inte-
grated national approach. We must
resist any attempt at isolationism and
separatism from whatever quarter it
might come.

Madam, I come to the concluding
portion of my speech and I must say
that I was deeply moved when the
President referred to the national
problems and appealed fo everyone to
keep the national problems above
party politics. This is an  epoch-
making suggestion coming from the
highest authority of this land, one
who himself is not only a great states-
man and scholar but who has gone
through the travails and tribulations
of the freedom struggle, and I am
sure this gppeal of the President of
India will go into the hearts and
minds of every Member of this House
and every countryman and that we
shall do our best to uphold the dig-
nity and the stature of our nation and

preserve the great traditions which
belong to us.

Madam Deputy Chairman, there is
only one suggestion which 1 would

like to make, and that is about show-
ing respect to the Constitution, the
National Flag and the National An-
them. Whatever may be the differ-
ences of political parties, whatever
may be the ideological differences
between the various sections of the
people, I would declare here and
now that there can be no compromise
on this question, If anybody in
India—whether he comes from the
Himalayas or the Cape Comorin, it
does not matter—is going to show dis-
respect to the Constitution, the Na-
tional Flag or the National Anthem,
I would plead with the Government
of India to promulgate a law by
which that particular person could be
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tried for an act of treason and noth-
ing short of it. It is up to us, the
Members of Parliament and the Mem-
bers of the Legislatures, to set an
example to the whole country as to
‘what they should do and what they
should not do and how they should
preserve the hard-won freedom of
.our country, the hard-won unity of
the people, and uphold the dignity
.of the nation as a whole.

I have very great pleasure and I
deem it a privilege, Madam, to
second the Motion moved by the hon.
Member, Shri Mirdha.

THE DEPUTY CHAIRMAN: There
are 108 amendments which may be
moved at this stage.

-

- SHRI DAHYABHAI V. PATEL: Sir,
T beg to move:

2. “That at the end of the Motion,
the folowing be added, namely:—

‘but regret that while dealing
complacently with the food situa-
tion, the Address has, surprisingly,
failed—

(i) to announce the removal
of zonal and other barriers to
the free movement of food-

- grains and foodstuffs throughout
L the country which had been
imposed by reason, of an acute
ghortage that no longer per-
. sists;

A EETE R e o F
~; " (ii) to announce the engd of
. . -the policy of compulsory mono-

poly procurement; - -

(iii) to propose concrete mea-
gures which would provide in-
centives to the farmer to in-
crease production in order to

... cope with the rising popula-

T L. tion?” o
3. “That at the end of the Motion,

.#he following be added, namely:—

Put regret that whi'e referring
to the need for raising the effi-
ciency of state sector enterprises,
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the Addresg has failed to declare
(a) the acceptance of the recom-
mendations of the Administrative
Reforms Commission which are
devised to make these enterprises
function more efficiently by giving
them maximum autonomy from
interference by the politicians and
bureaucrats in office, and (b) a
yeadiness to restrict the establish-
ment of new State enterprises.””

4. “That at the end of the Motien,
the following be added, namely:—

‘but regret that while referring
to the question of reorganisation
of a border State like Assam, no
reference whatsoever is made in
the Address to the deplorable
attack on Indian citizens of non-
Assamese origin and their pro-
perty that took place in broad
daylight in Gauhati and other
places in Assam on Republic Day,
the 26th January 1968, resulting
in a large number of them be-
coming homeless and in the des-
truction of property worth crores
of rupeeg as a result of the denial
of even e'ementary protection to
those who were left at the mercy
of the mob.’”

5. “That at the end of the Mbotion,
the following be added, namely:— ~

‘but regret that while referring
to the prevalent unemployment,
there is no mention in the Address
of concrete steps to provide em-
ployment opportunities by en-
couraging productive invest-
ments.!”

6. “That at the end of the Motion,
the following be added, namely:—

‘but regret that while referring
to the conflict in Vietnam, the
Address (a) repeats the sterile
appeal for an unconditional stop-
page of the bombing of North
Vietnam at a time when North
Vietnam and the Viet Cong. have
intensified their attack on capital
of South Vietnam and other places
resulting in large losses of civilian
life and (b) has in this manner
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shown an ytter lack of apprecia-
tion of the real nature of North
Vietndmese aggression on Souih
Vietnam ang the desirability that
it should be repeiled in the in-
terests of Peace and Security of
the countries of South and South.
East Asia including our own’”

7. “That ut the end of the Motion,
the following be added, namely:—

] ‘but  regret that while refer-

Ting to the movements for libera-

> tion of beople from colonja] rule

in the southern bart of Africa,

the Address failg to refer tp the

-. brave struggle of the beople of

Tibet for the liberation of their

country from Chinese Communist
domination,’ »

8. “That ut the
~the folloWing be

e end of the Motion,
added, namely:—

but regret that while content-
. ing itself with a platonic hope
- that the ties between India and
-. the countries of South and South-
+ East Asia will be further streng-
. thened, the Address makes no
concrete proposals in regard to
filling the vacuum caused by the
*-withdrawa] of British power from
" “~“the region and the developing of
s 8 system of regional collective
tr security among the countries of
wu- South and South-East Asia against
.. the common menuce of Chinese
. ~» Communist expansionism.’” _ R

" IThe Amendments also stood: in the
name of Sardar Ram Singh.]

(Madhya
Sir, I beg to move:

3 SHRI A. D. MANI
Pradesh):

9. “That at the end of the Motion
the following be added namely:—

“ ‘but regret thut the Address
' does not contain concrete pro-
** "posalg to solve the problems creat-
" ed by the divisive forces in the
¢-” name of region, language or com-
" munity, which are destroying the
unity of the country.” - -
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10. “That at the eng of the

Motion, the following be added,
namely:—

‘but regret that the Address does
not contain, in particular, any
broposals capable of implementa-
tion which seek to reconcile the
serious differences of opinion bet-
ween the Centre and the States
on the Official Languages Act
recently enacted by Parliament,’”

11. “That ut the
Motion, the following
namely:—

‘but regret that the Address
does not reveal an adequate
awareness of the serious dandger
to the stability of Parliamentary
institutions by recent develop--
ments in West Bengal, Bihar and

Plln.jab., ”

12. “That at the end of the
Motion, the following be added,
namely:—

‘but regret that the Address
does not contain schemes to
remedy the staggering problers
of unemployment which threatens
to undermine the very fabric of
the community.’”

end of the
be added,

13. “That at the end of the
Motion, the following be added,
namely:—

‘but regret that the Address
does not contain suggestions for
the solution of the West Asian.
crisis based on the just claims of
Israel for the recognition of its
territorial existence.’”

H

SHRI MULKA GOVINDA REDDY
(Mysore): Sir, I beg to move:

25. “That at the end of the
Motion, the following be wdded,
namely:— -

‘but regret that the Address
makes no mention of the grave
threat to the nation’s unity and
the growing sense of insecurity
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felt by the large sections of citt
zens and measures to combat
those tendencies.’ ”

26. “That at the end of the
Motion, the following be added
namely:— Y . .

‘but regret that the Address
makes no mention of the gruve
threat to the Constitution as evi-
denced by flagrant abuse of the
powerg of the Governors in the
matter of appointment or removal
of the Chief Ministers.””

27. “That at the end of the
Motion, the following be added
nzmely:— DUEASS & A

‘but regret that there is no men-
- tion in Address of the grave ma-
laise in the natjon’s economy as
evidenced by recession, rising
prices, unemployment, growing
disparity in the income, and mea-
sures to combat or alleviate the
sufferings of our people."”

28. “That at the end of the
Motion, the following be added
namely:-~

‘but regret that there 1is no
mention in the Address of any
mieasureg to redeem the pledges
taken by Parliament to lberate
the territories occupied by China
and Pakistan.””

29. “That at the
Motion, the following be
namely:—-

end of the
added

‘but regret that there is no men.
tion in the Address of the deterio-
ration in the socio-economic con-
ditions of Scheduled Castes, Sche-
duled 'Pribes and other backward
classes of our people and mea-
sures to bring them up at par
with others in the society.’”

(The Amnendments also stood in the
names of Sarvashri Triloki Singh,
Banka Behary Das, J. Venkatappa,
R. S. Khandekar ang Niranjan Singh.)

[ 15 FEB. 1968 ] on President’s Address 566

SHRI NIREN GHOSH (West Bengal)

Sir, I bag to move :

30 “That at the end of the

Motion, the following be added
namely:—

‘but regret that there is no men-
tion in the Address of the failure
of the Government to finalise the
Fourth Plan.””

31. “That at the end of the
Motion, the following be added
namely:—

‘but regret that there is no
mention in the Address of the
failure of the Government t3
nationalise General Insurance.’

32. “That at the end of the
Motion, the following be added
namely:—

‘but  regret that there is no
mention in the Address of the
failure of the Government 1o
settle the dispute about the
tuture of Chandigarh. ”

33. “That at the end of the
Motion, the following ke added
namely:—

‘but regret that there is no
mention in the Address of the
failure of the Government to
implement in full the recommen-
dationg of Khosla Commission
Report for Delhi Policemen.’”

24, “That at the end of the

Motion, the following be ‘added,
namely:—
‘but regret that there is no

mention in the Address of the
failure of the Government 1o
give assistance to state Govern-
mients to enable them to pay
dearness allowance to their em-
rloyees at par with the Central

Government employees.! ” .

35. “That at the end of the
Motion, the following be added
namely:—

‘but regret that there is ne
mention in the Address of the
failure of the Government to ban
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N L N L
automation in L.IC, o0il com-
panies and various public and

private sector undertakings.’”

36. “That at the end of the
Motion, the following be added
namely:—

‘but regrat that there is no men.
tion in the Address of the failure
of the Government to fix a na-
tional minimum wage based on
ithe recommendations made by
the 15th session of the Indian
Labour Conference.’”

37. “That at the end of the
Motion, the following be added
" namely:—

‘but regret that there is no men-
tion in the Address of the faijure
of the Government to include Co-
chin Shipyard in the Fourth Five

Year Plan.’” = | Lo

38. “That at the end of the
Motion, the following be added
namely:—

“but regret that there is no men-
tion in the Address of the fajlure
of the Government to continue

.. rice subsidy to Kerala State.’"

39. “That ai the end of the
Motion, the following be added
namely:— - :7;’3 T

‘but regret that there is no
iention in the Address of 1the
failure of the Government to
&llot sufficien: funds for the de-
velopment of Kerala.'”

40. “That at the end of the
Motion, the following be added
namely:— T

‘but  regret that there is no

mention in ‘he Address of the

s failure of the Government to de-

* clare a moratorium on foreign
debt repaymer.t. »

[ RAJYA SABHA ]
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¢l. “That at the end of the
Motion, the following be addad
nsmely:—

‘but regret that there is no
mention in the Address of the
failure of the Government to
slop imporiing PL 480 cotton des-
pite  foreign exchange diri-
culties,””

42. “That at the end of ihe
Motion, the following be added
namely:—

‘but regret that there is no
menticn in the Address of the
failure of the Government to stop
rolice verification in public sec-
tor undertakings.’”

43. “That at the end of the
Motion, the following be added
namely:—

‘but regret that there is no
mention in the Address of the
failure of the Government to
compel the newspaper manage-
ments to implement the wage
board report for working jour-
nalists and non-working journa-
lists.” ”

44. “That 4t the end of the
Motion, the following be added
namely:—

‘but regret that there is no
mention in the Address of the
failure of the Government to
find out an amicable settlement

of the language question in

India’” -

45. “That at the end of the
Motion, the following be added
nzmely:— .

‘but regret that there is no
mention in the Address of the
failure of the Government to
condemn U.S. aggression in Viet-
nam.”

46. “That at the end of the
Motion, the following be added
namely:—

‘but regret that there is no
mention in the Address of the
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failure of the Gavernment to pre-
vent the South African represen-
tatives from participating in the
UNCTAD-II conference,’”

47. “That at the end of
Motion, the following be
xramely:—

‘but regret that there is no
‘mention in the Address of the
vindictive attitude of the Govern-
ment towards West Bengal”

the
added

48. “That
Motion, the
namely:—

at the end of the
following be added

‘but regret that there is no men-
tion in the Address of the failure
of the Government to distribute
waste land to the agricultural
workers and poor peasants.’”

49. “That at
Motion, the
mamely:—

the
added

the end of
following be

‘but regret that there is no men-
‘tion in the Address of the failure
of the Government to put an end
to differential treatment given to
Jjawans and officials in the army.’”

50. “That at the end of the
Motion, the following be added
mamely:—

‘but regret that there is no
mention in the Address of the
failure of the Government to

-establish, ambassadorial relations

© with the People’s Republic of
‘China.’”

~ 51, “That at the end of the

Motion, the following be added
namely:—

‘but regret that there is mno

mention in the Address of the
failure of the Government {o ban
the activities of fascist organisa-
tion like Shiv Sema in Bomhay.'”

52, “That at the end of the
Motion, the following be added
namely:—

‘but regret that there is no

mention in the Address of the

[15FEB. 1968 ] on President’s Address
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failure of the Government to re-
cognise the German Democratic
Republic.’

the
added

53. “That at
Motion, the
namely:—

the end
following be

of

‘but regret that there is no
mention in the Address of the
failure of the Government to con-
demn the establishment of U.S.

Military lase in the Indian

Ocean.’”

54. “That at the end of the
Motion, the following be added
namely:— . o

‘but regret that there i3 no
mention in the Address of the
failure of the Government to

fulfil their assurance to the staff
of the Telephone Revenue Ac-
counts office that they will be
absorbed in the other P. and T.
units of the Telephone Districts
in New Delhi and Hyderabad’”

the
added

55. “That at the end of
Motion, the following be
namely:—

‘but regret that there is no
mention in the Addresg of the
failure of the Government to stay
the orders of the Postmaster
General, Madras Circle, Madras,
who has resorted to reduction in
the strength of the peons in his

offices,””

56. “That at the end of the
Motion, the following be added
namely:— ey i

‘but regret that there is no
mention in the Address of the
failure of the Government to meet

representatives of the Al
India (Posts and Telegraphs) Ad-
ministrative Offices Employees
Association, to negotiate on their
demands submitted on the 23rd
October, 1967."”

the



1

571 Motion of Thanks [ RAJYA SABHA] on President’s Address 572

[Shri Mulka Govinda Reddy.]

57. “That at the end of the
Motion, the following be added
namely:— , T

‘but regret that there is no
mention in the Address of the
failure of the Government to put
an end to the country’s depen-
dence on foreign food.””

58. “That at the end of the
Motion, the following be added
namely:—

‘but regret that there is no
mention in the Address of the
failure of the Government to
protect the existing conditions of
service of the staff of the Tele-
phone Revenue Accounts Offices
resulting in pecuniary loss to

., them due to the non-protection of
the present emoluments drawn by
them and their pay scales.””

59. “That at the end of the
Motion, the following .be added
namely:—

‘but regret that there is no
mention in the Address of the
failure of the Government to
grant independent status to the
Postal Stock Depots in each Circle
which is causing hardship to the
staff’”

of the
added

. 60. “That at the end
Motion, the following be
namely :—

‘but regret that there is no
mention in the Addresg of the
failure of the Government to stop
the Heads of the Telephone Dis-
tricts in New Delhi and Hydera-
bad from resorting to reduction in
the staff strength of their respec-
tive offices’”

end of the
added

81. “That at the
Motion, the following be
namely:— ’

‘but regret that there is no
mention in the Address of the
failure of the Government to give

the promised monthly quota of
75,000 tons of rice to Kerala’”

62. “That at the end of the

Motion, the following be added
namely:—
‘but regret that there is no

mention in the Address of the
failure of the Government to
adopt a national food policy.’”

63. “That at the end of the
Motion, the following be added
namely:—

[ZEENee

‘but regret that there is no
mention in the Address of the
failure of the Government to
grant adequate funds for develop-
ment of fisheries in Kerala”

end of the
added

64. “That at the
Motion, the following be
namely:—

‘but regret that there is no
mention in the Address of the
failure of the Government to re-
lease all political prisoners in
Bengal.’”

(The Amendments also stood in the
name of Shri Arvindakshan Kaimal.)

SHRI REWATI KANT SINHA
(Bihar): sSir, I beg to move:

65. “That at the end of the
Motion, the following be added
namely:—

‘but regret that the Address
does not mention the following
facts, namely:— . .

(i) that after the adoption of
the no-confidence motion against
the Sanyukta Vidhayak Dal
Government in Bihar, the Gov-
ernor, by violating the provi-
sions of the Constitution, ad-
ministered the oath of office of

the Chijef Minister to Shri
Satish Prasad Sinha for merely
two days, nominated Shri

Bindhyeshwari Prasad Mandal to
Legislative Council on the ad-
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vice of the interim Chief Min-
ister, Shri Satish Prasad Sinha
in violstion of article 171, and
then aiiministereq the oath of
office ol Chief Minister to Shri
Bindhyeshwari Prasad Mandal;

(ii) that the Governor of
West Bengal installed Dr.
Prafulla Chandra Ghosh as
Chief Minister by  dismissing
the U.L.F, Government without
ascertaining its majority in the
Legislative Assembly, leading
to a constitutional crisis in
Bengal;

(iii) that the
Punjaby administered the oath
of office of Chief Minister to
Shri Lachhman Singh Gill des-
pite the fact that Shri Gurnam
Singh claimed a majority in his
favour; - E T

Governor of

(iv) ihat President’s rule was
enforced in Haryana despite the
fact that the majority wag in
favour of Rao Birendra Singh’s

- Ministry;

(v) that
‘ments have not been able
grant dearness allowance

the State Govern-
to
to
employees
admissible in terms of the re-
commendations of the Gajen-
dragadkar Commission for want
of sufficient financial assistance
from Central Government, as a
result of which agitation by
employees in every State is be-
-coming more and more violent,
and particularly in Haryana
where they resorted to strike;

(vi) that no laws regulating
the appointment and service
conditions of Government em-
ployees in pursuance of arti-

"cle 309 of the Constitution have

so far been enacted even after
eighteen years of the coming
into force of the Constitution;

(vii) that Government em-
ployers have been deprived of
1rade union rights.’”

[ 15 FEB. 1968 ]

|
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on President’s Address  §74
WY qegT 1.8 Wl : (Trresm)
s, & sy g

66. ‘gt & #+q | fyefafaa
ST 1, T —
frgae & f5 wfwwmn ¥ swm
dse Qe qal & afafatadt
T A F AIAE, 26 9T FI
TRt & gy wfmsms, smam &
eIl #1 qH9S ¥ IWH U
gaL & g7 SAE TAT F F
I T Seo Agl feAr wAr
g
$[SHRI SUNDAR SINGH BHAN-

DARI (Rajasthan): Sir, I beg to
move:

66. “That at
Motion, the
namely:—

the end of the
following be added,

‘hut regret that the Address
does not mention the activities of
anti-national elements in Assam,
disrespect to the National Flag,
the acts of arson in Gauhati on
the 26th January, the threat
posed by the infiltration of
Pakistanis into Assam and the
steps for dealing with them.’ "]

67. “geard % wa ¥ famfafeas
ST S, i —

e - ‘frg @e & B oafaweor #
feafa o wreg o< sua afcort
A SHET qHFEAT F & fodr
S gUE FT SeerE Agt
‘ gy

the
added

+[67. “That at the end of
Motion, the following be
namely: —

the Address
present se-

‘but regret that
does not mention the
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rious situation in East Asia and
its repercussions on India and con-
crete suggestions to face 1t.’ 7]

68. wwm%uaﬁﬁmﬁ%m
ST ST, WAl —

g @ & fF afaswmoor ¥
TNE G B g
F& AR I FT 0F @Y G
T F AR T FTO TE FaT T
%lyn

t1[68. “That at the eénd of the

Motion, the following be addea
namely: —

‘but regret that the Address
does not gay anything aboui the
formation vf a single food zone
for the country as a whole by
abolishing the existing  food
zones.” ”’] e

69. “wEa & o= ¥ faafafed
ST 91, wAT —

‘frgaed fr g §

19 AT ifeeam & orEmE
C Y F FITC W AT GIET F
for Sow @ R W am T8
farmr  sRafred @

L AR FT oA w &
L FY ST ATl A &7 RIS

gaa faar mar &V

1169. “That at the end of the
Motion, the following be added
namely:—

‘but regret that the Address
does not take note of the sgituu-
tion arising out of the threat to
the security of the couniry on ac-
count of the aggressive designs of
China and Pakistan nor does it
indicate the steps ‘o be taken w0
face this challange.’”]

70 “SEITT ® Fq7g 9 faeqiaiag
WIST T, Tl —

- TrgaET & f5 mfewmo §
‘Fwﬁﬁﬁ%mﬁﬁﬁW@ﬁf
- HR % aiEfaw FwEt ¥ d
FAfIF AT F FTCT Z$ FATA
SO A IR T
ST FT L Seoiw Ag fram
gy

+170. “That at the end of the
Motion, the following be added
namely:— ,

‘but regret that the Address
does not meution the loss of
crores of rupees suffered by indus-
tries in the public sector on ac-
count of the wide gap between
estimates and actual performances
and the steps for avoiding such
losses.” ]

71. “sEara & o § freafafag
SireT ST, Tty —

g ez g fFafmamr
MFFEA gTT AT ST
TN AR AR I FT, 07
T A TFR g 0¥
Io@Hd F g F FmT A
FIW FoTT W AEd,  zaaE
FE  IE A fRaT war
gy

T171. “That at the end of the
Motion, the following be added
namely: —

‘but regret that the Address
does not mention the repeated
violations by Pakistan of the
Tashkent Declaration and the con-
crete steps which the Government
of India should take in regard to
such violation,’ ”']

[ 1 English translation.
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Motion, the
namely:—

Motion, the
namely:—
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72. “seara % weq & freAfatad |
SiteT W, st —

foeg @3 g fF wiwamoor &

FT g@ qur  fafew
qugl #Y g F FHAIEr |
F WS W H AT HEAAAT
AT I HEAEQ H I
a1 FH FA 1 AT FTAATET
FT HE Ioo@  Agl  fEAT
gy

L I SO B

1072, “That at the end
following be

of the
added

‘but regret that the Address
does not mention the wide dis-
parity between the dearness al-
lowances of employees of the
Central Government and of the
various State Governments aor
the action proposed for removing,

[ 15 FEB. 1968 ]

vr minimising that disparity.’ ]

73. “geqma ¥ wa ¥ fAeA-
fafaa sgr s, wafy —

‘g g7 % fr orfisoor 3
1 ¥ gvv wfienifar & sarey
AT G F JAE AT
HI-E AT ¢ ITH ARAT
FEIAT & TAL FT Fy IoAG
adt oy mar g

n

T173. “That at the
following be

end of the
aaded

‘but regret that no reference has
been made in the Address

about steps to remove gradually
the impact of western culture
prevalent among the high officials
of the Army and to propagate |
Indian culture among them. ] f

Ll
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74. “gRAE F wy & faeA-
fafaa g s, waty —

g @z 2 fr wiwwamo &
At qEr & &7 F qgraw
qr & faEae & fag Is@
IV A FEEl w1 fAdw a@r
frar w@r 207

T[74. “That at the end of the
Motion, the following be added
namely:—

) ‘but regret that the Address
does mot indicate steps for expan-
sion of the auxiliary force in the
interest of the security wof the
c ountry.’ n]

75. ‘gea ¥ s ¥ -
fafaa sgr s, s —

T g as g e wfrrr §
Tyl qqr qEr  arfEeqr &

“ua. TAGEAT AT ¥ ogwegw &7

3G T HAraar g
+{75. “That at the ecnd of the
Motion, the following be added
namely:—

‘but regret that the Address
does not indicate support for the
struggle for Independence by the
Pakhtoons and the East Pakis-
tan.’ n]

76. “SEq1 ¥ w1 ¥ fqeafafag
SISt ST, Aty — R

‘g Ee & 5 afivamor §
- g7 frt & ofaarsy s faw
faw oAt § & S arelt T
F AT § qF FIT 979 F 90
EESIEHET ISk B TR
mar gy’

1 1 Engush transiatsn,
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+{76. “That at the end of the

Motion, the following be added
namely:—
‘but regret that the Address

‘does not contain proposals for
‘bringing about uniformity in the
matter vf giving relief to the
families of deceased soldiers in
different States.’ ”'].

772. “geqra & wva W favafefea
ST WA, A —
‘faeg @3 g o mfwwmao #
2 i grey Ay & T A7 w4
T SY X HW F (g 9307
S arer W ¥ Ged gl faar
wrog ot

+[77. “That at the end of the

Motion, the following be added
namely:-—
‘but regret that the

does not mention the scarcity of
kerosine oil all over the couniry
and the steps to be taken to meet
the situation.”].

78. “‘Si@@ F F ¥ fawea-
{afey Ser 0 #wal —

faeg we & fx miwwga ¥

{ aFi & &% g™ &1 ggEs

(- mer fadifE w@ aw Sw
0 Padi A faadt Foare &
e F0E wRA gl femr

in
=4

t[78. “That at the end of the

Motion, the following be added
namely:~-

‘but regret that the Address
doeg nat make any reference about
the fixation and grant of support

price to the producers of food-
grains.’ ”].

SABHA ]
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79. “qeTa F wed H fard-
tataa Sigr 7, oyl —

‘fa=g 9 g f5 wfawma 4
U ogwiR & iy ay frdg &
CET GATT LE T qSEY *
DRyt 39§ IR €T g
At famranr g

t[79. “That at the end of the

Motion, the following be added
namely: —

1 N

-

‘but regret that the Address
does not indicate steps for abolish-
ing the special status given to
Kashmir under the Constitution

and to bring it on a par with the
other States.’”].

80. “TEAT F WA W fHEA-
tafay srer Sy wutE ——

‘freg &= & f5 wfawm &
faztqay # agdt 2 wawEa-
gmar agqr fag w18 wafadi
T AR B gX A F S0l
FT vord Agi fpar mar g1’ "

+[60. “That at the end of the

Motion, the following be added
namely:— v .
‘but regret that the Address

does not refer to the growing in-
discipline and disruptive ten-
dencies among the students and

the steps to be taken to remove
them.” ”].

. ¢

81 “gwry & wey H fara-
fafea ser sy wyfg —
Freg @ § & afsameor &
offaudy qur mFE @y d
Fz Y g IHTY IATIA TAEAT F{
X FIA F IATGT FT ITNG AGY
foar war & 0

[ 1 English translation.
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+[81. “That at the end «f the
Motion, the following be added,
namely:—

‘but regret that the Address
does not mention the increasing
unemployment among engineers
and others and the steps for solv-
ing this problem.’”}

IThé Amendments also stood in the
names of Sarvashri V. M. Chordia
and Niranjan Varma]

SHRI V. M. CHORDIA
Pradesh):

(Madhya
Sir, I beg to move:

82. “That at the end of the
Motion, the following be added,
namely: —

‘but regret that the Address
does not make any mention vf the
desirability of establishing diplo-
matic relations with Israel with
a view to adding to the number
of countries friendly to India.’”

83. “That =t the end of the
Motion, the following be added,
namely:—

‘but regret that the Address
does not mention about the need
for the attainment of independence
by Tibet.’ ”. ’

84, “That at the end of the
Motion, the following be added,
hamely: —

‘but regret that the Address
contains no mention of the failure
of Government to fulfil the as-
surances given in the Address of
the previous Presidents and the
steps to be taken to fulfil them
in future.’”

(The Amendments qalso stood in the
name of Shri Niranjan Varma)

SHRI G. MURAHARI (Uitar Pra-

desh): Sir, I beg to move:
85. “That at the end of the
Motion, the following be added,

namely:—

[ 15 FEB. 1968 ]
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“vut regret that the Address
does not draw attention to the
indifference and wrong pianning
by Government for—saving the
people from famine conditions
in the country.’”

86. “That at the end of the
Motion, the following be added,
namely: —

‘but regret that the Address
does not condemn Government for
not accepting the demmand of the
Samyukt Socialist Party for the
recruitment of a ‘Food Army’
(Anna Sena) with a view to ex-
panding agriculture by bringing
under cultivation non-fertile,
fallow, barren and waterlogged
areas, forest No, 4 and other
waste lands.'”

87. “That at the end of the
Motion, the following be added,
namely:—

‘but regret that the Address
does not contain any warning re-
garding Government’s failure to
free the farmers from old debts
and to make available to them
cheap manure, water and electri-
city etc., and to the sufferings
caused to them thereby.’ ”.

88. “That at the end of the
Motion, the following be added,
namely: —

‘but regret that the Address
does not express concern about
the continued fall in the per
capita national income?”

89. “That at the end of the
Motion, the following be added,
namely: —

‘but regret that the Address
does not mention Government's
failure to check rise in prices of

essential commodities of every day
use-, ”

t[ ] English translation.
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90. “That at the end wof the
Motion, the following be added,
namely: —

‘but regret that the Address
does not draw attention of Gov-
ernment to the need for establish-
ing a rational balance between
the prices of essential agricultural
produce and industrial products.’”

91. “That at the end of the
Motion, the following be added,
namely: —

‘but regret that the Address
does not emphasise the need for
irrigating the unirrigated land by
making, extensive use of minor
irrigation projects.’ .

92, “That at the end of the
Motion, the following be added,
namely:;—

‘but regret that the Address
does not draw proper attention of
Government to the need for in-
creasing export of goods produced

)9

in the country’.”.

93, “That at the end of the
Motion, the following be added,
namely: — s

‘but regret that the Address
does not denounce Government
for its failure to implement the
Fourth Plan, thereby leading io
recession, increased economic
strain on the poorer sections of
the people and loss to the nation,”

94, “That at the end of the
Motion, the following be added,
namely: —

‘but regret that the Address
does not throw any light on the
necessity for giving an appro-
priate dearness allowance and
other facilities to the workers and
employees of the public sector in-
dustries and the other services
with a view to raise thelr
standard of living.’”.

(R RN

95. “That at the end of t{he
Motion, the following be added,.
namely:—

‘but regret that the Address
does not draw the attention to the
corruption and blackmarketing
prevalent in the Government
among Ministers and the adminis~
tration and does not contain' any
exhortation to the Ministers and
responsible officers to lead an
ideal life in order to save the

r”

society from moral degradation.’” ”,

96. “That at the eng of the
Motion, the following be added,.
namely: —

‘but regret that the Address
does not emphasise the need to
check the continuously increasing
unemployment, poverty, dearness,
dacoity, murders, epidemics, im-
morality, riots and cobbery.”.

97. “That at the end of the
Motion, the following bhe added,
namely:—

‘but regret that the Address
does not mention Government’s
failure to improve the lot of the
Harijans and other Lackward
classes of people by implementing
the report of the Backward Classes
Commission and by accepting the
Samyukt Socialist Party's proposal
to reserve 60 per cent of sesats
in every walk of like fer back-
ward people (Harijans, Shudras,
Women, Advasis and poor Mus-
lims).”” )

98. “That at the end of the
Motion, the following be added,
namely:—

‘but regret that the Address
does not condemn the Government
for the riots which occurred as a
result of the wrong policies of the
Central Government regarding
language, caste and community:” ™
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99. “That at the end of the
Motion, the following be added,
namely:—

‘but regret that the Address
does not condemn undue inter-

ference by the Centre in the affairs
of West Bengal, Bihar, Haryana
and other non-Congress States
and the unholy attempt to topple
the non-Congress Governments
and thereby throttling the Consti-
tution.’”.

100. “That at the end of the
Motion, the following be added,
namely:—

‘but regret that the Address
does not take note of the failure
of Government to defend the
national borders.’”.

101. “That at the end of the

Motion, the following bhe added,
namely: —

‘but regret that the Address
does not draw attention to the
increasing foreign loans and the
increasing, foreign influence.’ ”.

102, “That at the end of the

Motion, the following be added,
namely:—
‘but regret that the Address

does not hold Government guilty

.for non-acceptance of the demand
of the Samyukt Socialist Party
to create a third Power and a
third Camp in the international
fie]ld and to adopt a .functional
and constructive foreign policy,
nor does it indicate how far Gov-
ernment’s policy to =advocate in
turn the cause of American and
Russian blocs has gone against the
national interest.’”.

103. “That at the end of the
Motion, the following be added,
namely: —

‘but regret that the Address
does not warn the Government
about the harm suffered by the
country by not following a well-
planned and firm policy in rela-
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tion to Pakistan and China in the:
interest of the Nation.'”,

104, “That at the end of the

Motion, the following be added,.
namely:—
‘but regret that the Acddress

has not warned the Government
about those agbsurd and irrelevant.
declarations made by it from time-
to time regarding the solution of
the Assam and Nagaland pro-
blems and thereby adding to the
unrest and riots in that area.’ ”.

105. “That at the end of the
Motion, the following bhe added,-
namely:—

‘but regret that the Address-
does not draw the atiention of
the Government towards the basie:
mistakes so far committed by it
with regard to the practical do--
mestic, foreign, educational, agri--
cultural and industrial policies.””.

(The Amendments also stood in the
names of Sarvashri Rajnarain,
B. N. Mandal, and Revati Kant Sinha)

SHRI NIREN GHOSH: Sir, I beg:
to move:

106. “That at the end of the
Motion, the following be added,
namely: —

‘but regret that the Address
fails to emphasise that only by
amending the Constitution and
granting maximum possible
powers to the States in order to
enable the people of the States
to fully develop themselves and
fashion their own destiny with-
out any dependence on and inter-
ference from the Centire, can the
fissiparous tendencies be checked,
unity of India cemented on a
durable Dbasis and democracy
maintained and strengthened.’”.

107, “That at the end of the
Motion, the following be added,
namely:—

‘but regret that the Address
does not mention the failure of
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the Government to solve the
language problem on a democra-
tic basis by trying to impose vnly
one of the Indian languages as
sofficial language on the people of
India, thus relegating other Indian
national languages to a secondary
position while at the same time
retaining, a foreign language on
an official basis—a policy leading
to the balkanization of India.’”.

108, “That at the end of the
Motion, the following be added,
namely:-—

-

‘but regret that the Address

does not sharply bring out the
fact that only by amending the
Constitution and giving all the
Indian national languages the
status of link language, can the
vital national aspirations of the

people of India be satisfied, a
democratic solution found for the
language problem and democratic
unity of India strengthened.” ”.

8

The questions were proposed,

SHRI DAHYABHAI V. PATEL:
Madam, we have every time when
Parliament assembles for the Budget
session an opportunity to discuss the
-happenings in the country when the
President’s Address is taken into con-
sideration. But perhaps cduring all

. these twenty years we have not met
. under as distressing circumstances as
we meet today. There is unrest. Law
and order is a thing difficult to find
anywhere. Murder has become as
_easy as anything. To add to that,
while agricultural production provides
a silver lining, everything else is in
a mess. !

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SURI L. N.
MISHRA): Including your party.

SHRI DAHYABHAI V. PATEL:
- The hon. Minister might hold the
mirror before himself hefore tiying
to criticise others. Madam, before I
was interrupted by the hon. Minister,
1 was saying that everything, else is
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in a mess, everything else is in a
very sorry state of affairs, a state of
affairs that could have been prevent-
ed. The happenings in Assam, or
what happened in Delhi only a few
weeks ago are matters about which
all right-thinking people would feel
ashamed, but feeling ashamed is not
enough. It is necessary to think and
find a remedy,

Madam, I am sorry, with the
greatest respect to the personality of
the President, I have to say that the
President’'s Address, unduly long,
reads like a wail of an old widow’s
woe. It 1s true, and nobody denies
it, that there are some improvements,
perhaps = little in irrigation, for
which the Government cannot take
any credit. It is nature’s bounty that
after two years of serious drought,
we have had good monsoons; it is
nature’s mercy to save the sufferings
of our people. It is true that in 1966-
67, agricultural production was only
of the order of 76 million tonnes. This
was supplemented to the extent of 8.5
million tonnes by import, mainly from
PL-480 assistance. Fortunately, in
1967-68, I am told that production is
likely to be 95 million tonnes, Thig is
no doubt a significant achievement in
agricultural production, It is good to
see that Government have at last
learnt taking advice, good advice, from
whatever source it comes and rice
which the people of this country like
so much is going to be a little more
plentifu] than it has been before. But
what about the industry? Industry
has been under a cloud of recession
since 1967. The remedy could have
been and should have been followed,
particularly after the devaluation
which has hit our industries very
hard. Relief in the form of reduction
of excise duties was the real remedy.
That has not been given. Non-deve-
lopmental expenditure should have
been cut., That does not seem to be
any serious intention of the Govern-
ment to do so in spite of the Ad-
ministrative Reforms Commission and
the reports that are piling up in the
files of the Government. The whole-
sale price index rose from 206 in
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December, 1966 to 234 in December,
1967 On the other hand, the price
index of manufactures fell from 166
to 164, The wholesale price index
which was 196 in December, 1966 went
up to a peak of 224 in the middle of
1967. It has since declined to 207. In
a developing economy, while some rise
may be understood, the steep rise that
is taking, place in prices is preventing
growth and development. It is caus-
ing inflation which is the greatest
burden to the people, to the industry
and to the economy of the country.
The capital market is none too good;
it is very largely due to the measures
that the Government have been follow-
ing. Bank credit is in ghort supply.
We have got special control, another
name for very near nationalisation of
the banks, and what is the result? It
is a question of gaya Ram and aye
Ram again. In many banks, it is a
case of ‘you scratch my back and I
scratch your back.” There have been
some changes in directors. I do know
how that constitutes the avowed
object .! the Coverrment, with which
I am not at all in agreement. Does
the Government want fitself to be
misled? Does the appointment of a
few people who are secretaries or
underlings as directors in banks or
in commercial organisations according
to the desire of their boards or the
people who made room for them,
mean social control? Let us know
what is the real intention of the Gov-
ernment in this is. Export trends are
not very encouraging in spite of the
devaluation and no effort is being
made to correct this situation. The
policy of the Governmenf of high
taxation is killing enterprise and in-
itiative in this,

The country is faced with many
problems, particularly the language
agitation which came aboui by a step
perhaps which was absolutely un-
necessary at this time, When all of
us desire to make progress, this sort
of agitations, two languages or three
Ianguages or one language, create
confusion and chaos all over. Perhaps,
it was the Government’s inlention to
divide the Opposition which was com-
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bining and pointing out the faults of
the Government and giving them diffi--
cult time. Perhaps, their intention
was to topple the few State Govern=-
ments by throwing this appie of dis-
cord. But what great harm has it.
done to the economy of the country?’
We have so much work to do in this:
country; we have so many unfinished’
schemes. Instead of tackling them, we
want after something which after all,
is merely a shadow. Is this country’s
economy going down because some-
body speaks in English or somebody
speaks in Hindi or somebody speaks
in Tamil?

Somebody

An HON. MEMBER:
speaks in Marathi.
SHRI DAHYABHAI V. PATEL:

Marathi or Gujarati is all right., After
all, let ug recognise that language is
a medium and let us not make too
much of it in the manner in which 1t
is soughat to be made out in certain
places. Why have we lost our sense
of broad understanding? Why do we
go after things that will disrupt the-
unity of this country? We have so
many unfinished schemes tg tackle,
Are we doing anything about them?-
Are we going forward with what is to
be done? There is growing unem-
ployment in the country. I agree,
what are we doing about it? Now we
are told that there are a large num-

ber of educated technicians and
engineers. What are they going to:
do? Is any effort being made 1o
mobilise their services? No. The-

concrete method is to employ them,
allow them to form their own co-
operatives and do many of the things
that we need quickly. For instance,
one of the most hopeless services in
the country is the telephone service,
Have you ever seen such an inefficient
telephone service in this country after
the Government took it over? We
had a very effizient telephone sys-
tem and an efficient {runk telephone-
system, Why have we allowed it to
come to this situation? And if it is
too big for the Government, too much
of a task, why not allow the private:
enterprise to come in and help you..
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Why not make a combined effort to
help? After all, communication is
a means that is very very necessary.
If an important message does not
.reach, it means loss to the industry,
it means loss to the Government.
Perhaps, Government does not care
because it can pick out a little more
from the tax-payers pockets. It does
:not worry them. The Ministers have
a host of secretaries and PAs who go
.and ask for numbers of ordinary and
trunk telephones and it does not
worry them that the other people
suffer. But do you realise how much
.of inefficiency and how much of
delay in the completion of work 1in
business this results?

Madam, we are still continuing, and
-perhaps to a great extent, with the
tfraud of this Rupee payment. We
‘have been told that these Rupee pay-
ment agreementg are to ovur advantage
.and the Dollar is expensive. I have
pointed out repeatedly in this House—
«no Finance Minister or any Minister
~of the Government has contradicted
me—that most of the Rupee payment
ngreements are really harder than
the Dollar agreements because they
»contain a clause to say that Rupee of
.so much gold content, And gold is
.certainly harder than dollar. This
fraud has been perpetrated on the
-people of this couniry to throw dust
into the eyes of the simple people
-who do not understand why things
~are in this state. Of course, we go on
rpaying more and more. Is it known
“that some of the countries who deal
-with us under Rupee payment agree-
~ments are benefited by this because
“they get higher value than they would
normally get; it is not competitive.
"We do not buy in the free world in
‘the open competitive. market. Under
‘this Rupee payment system we under-
take agreements which ' should not
have been undertaken. After devalua-
tion this has been brought about.
Has the Government really made any
survey of the loss that has occurred
‘“because of this, and how many Rupee
payment agreements, or what were
boasted to be advantageous to India

[ RAJYA SABHA |

on President’s Address 592

in the name of Rupee payment agree-
ments, how much more they have cost
actually?

Madam, today in the city of Delhi
we have a gathering of people from
all over the world, It is supposed to
be the 5th conference of people from
all over the world. And where do
we stand in it? In spite of all this
boast of so much progress under the
development plans we have come to
be classed among the countries that
are very very far behind. We are
a country classed among the countries
that ask for the scaling down of
debts, that we are unable to pay our
debts knowing that we wauld have ta
pay them back and that we are unable
to pay them back in spite of being the
leaders of the oppressed nations, nations
struggling for freedom, as we were
under Gandhiji, we have hecome cne of
the nations of the world that want 1
repudiate their debts, debts that were
taken in good faith, knowing full well
the implications,  Agreement after
agreement were made by this Govern-
ment with several countries and now
the suggestion is seriously made in
this country that these debts should
be scaled down.

oot

DIWAN CHAMAN LALL (Punjab):
Who has made that statement? 1 say
categorically that a  statement has
been made by the Finance Minister
that no debts will be scaled down.

SHRI DAHYABHAI V. PATEL:
I am glad to hear that. But what
does your representative at this meet-
ing say? I hope you read the news-
papers. Your representative has taken
the lead in asking the people to ask
for the scaling down of debts.

SHRI AKBAR ALI KHAN (Andhra
Pradesh): There are developing
countries which have made that de-
mand,

SHRI DAHYABHAI V. PATEL:
And you are in that class. -

SHRI AKBAR ALI KHAN: We are
n()t‘ 4 .
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SHRI DAHYABHAI
You are in that class,

V. PATEL:

DIWAN CHAMAN LALL: Repudia-
$ion is something different from scal-
ing down.

SHRI DAHYABHAI V. PATEL:
"Madam, you can use another word and
.«call it something different. It is the
same thing to my mind. This is what
you have brought this country to.
You made nagreements with the
Princes and now you want to re-
pudiate them. You promised them
pension. Now you want to say that
you do not want to give.

SHRI NIREN GHOSH: Pension or
privy purse?

SHR! DAHYABHAI V. PATEL:
‘Whatever you might call it. Tomorrow
this Government might say that they
«do not want to pay pensions to the
Government servants because they
also fall in the same line, I am
afraid I cannot agree to that sort of
thing.

Madam, I think the Government is
leading us {o a very wrong way. I
am not happy the way this Address
‘was delivered to us by the President;
there is no hope; there is no progress.

‘We are told in a good language that |

we are poor, that we have no foreign
exchange, that we do not know how to
‘manage our business, Madam, other
-«countries have solved their food pro-
‘blem in a period less than what has
‘been available to us. And where are
we? Have we been able to solve
-our food problem? We are never go-
“ing to get out of the economic rut:
“‘We are doing nothing to get out of
it. In Bihar we have had a very bad
famine. I agree it is very, very hard
on the people who suffered in that
‘way. I do not deny the suffering of
the people, What is the real state of
affairs? In some places you want to
curtail land holdings; and you apply
-ceiling on land very vigorously. What
do you do in Bihar? Is there a cejling
on holding ‘of land? There was the
"huge Betiah Estate in Bihar. You
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know how Congressmen got a share
out of that, every one getting, 250, 500
or 1,000 acres.

You talk of distress and famine in
Bihar where the water level is only
20 ft. In other areas they have
tackled their water problem when
the water level is 100 ft. This is the
\ efficiency with which we work.

Madam, the Prime Minister’s Bihar
Relief Fund was formed and my
Leader, Prof. Ranga, nominated me
and asked me to go there because I
had toured that area sometimes. I
had suggested—and this was what the
former Food Minister, Mr. Subra-
maiam had suggested—to take advice
from the people of Gujarat who have
solved their famine problem very
easily and very well. They have now
permanent works of famine reliet
which are of permanent use. No effort
is being made, or the effort that is
made is very slow. I suggested the
name of a Member of Parliament who
is not elected this time; he was there
last time. The Famine Relief Com-
mittee asked them to send the address
of that gentleman, It is not difficult
to find out his name and address since
he was a Member of Parliament. It is
' 50 easy for the Prime Minister’s Sec-
[ retariat to find out that information.
Madam, this indicates the manner in
which we are handling the affairs of
this country. Until we straighten this
out there is going to be no relief for
us.

Madam; it is the plan of the Gov-
ernment to divide the Opposition just
when it suits them. This question of
language might not have been raised
at this time, What a ferrible des-
truction and loss of man hours it has
> caused in this country? The work was
 going on all right. Progress of edu-
i cation, however slow; was going, on.
[ Now what is going to happen at this
|
%
|

rate? Now provincial jealousies pre-
vent work being done. Referring to
my own State of Gujarat, the Nar-
mada scheme was proposed many,
; many years ago. It is being obstruct-
| ed purely because of reasons of pro-
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vincial jealousy. The Ministry at
Delhi admits that it is a scheme which
will be beneficial to the whole of
India. It would be a scheme that will
give us a- lot of food, food that we
miss so often. It will give us irriga-
tion potential and power will come as
3 P.M. & by-product without much in-

vestment. But  provincial

jealousies come inthe way and
every attempt to solve them seems to
be blocked. Madam, I am sorry I can-
not be happy at the manner in which
the Parliament has been addressed and
the manner in which we are told that
this country is going ahead. I feel
that we have come to a complete
standstill. The mover of the Reso-
lution said that there was progress in
certain directions. He may be right.
There was progress in some directions.
But is that enough? What are we do-
ing to reduce our burden of debt?
What are we doing to make our public
sector projects pay? And if our
bureaucrats cannot manage the public
sector projects, why do you want to
go on expanding them and burden
this country, burden posterity with
debts which perhaps you will never
he able to pay at this rate? It is
necessary to clean the Augean's stabl-
es. It is all right that Mr, Kosygin
may come and say “Do this, do that.”
We know what his ways are, what he
thinks of and how that Government,
that system wants to expand its
sphere of influence, We were suppos-
ed keep a non-aligned stand. But ia
the last few years we have become
more and more aligned .

SHRI NIREN GHOSH: To America.

SHRI DAHYABHA] V. PATEL: ...
to the path where progress is regi-
mented, where progress is according
to the wishes of the ruling clique and
where people cannot even write free-
ly, and authors are given harsh sen-
tences of seven years of imprisonment
for life. Is that the progress that this
country fought for? Is this what was
envisaged for this country by the
Father of the Nation? Madam, I do
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not think we are making any progress
and I am utterly disappointed at the.
address of the President.

of wd; /At aga T (Win ww) :
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[fefi dfarqes]
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W | T A9 7 % 8, 10
ATY &7 HAZT FL AT FY UFA HT
st frota foram & g weigdT £

TaEY gAY SEHET 50 S
& @ a® g9 A 47 | A g%
SAEEIT R HeT a7 KT AHEGT §F gATL
ueg WITGE queATH 97 KR GG
qNE qS02 |

Fo QFo Qo ¥ 37 5T ZH AT
QY F M a7 fear g % f@d gw
TAF AN | R A ag  fwam
T 9% W AT FH G |

sfiet oft, femr wfa fam Agmg
®FAY AT TE Y & | AT T 5T AN
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@FT F Al § 5 wwa amar
fraaT w1 #T @@ A 9¢ F9@
T Bl fFw a® & 97 9@ o
qIFHT @7 A7 JT 947 77 F faa
ST g qivwer g wr & 1 & swAdrg
fr gaTh @I ¥ T § & A FET
w1E gdY gfe sawm & o1 agdr g€
WAL 9T FE AE AV TEY F

A ST A gF ATA T AG
faerdt & ag s o ¥ fasAr 21
T A9F 9 99 SATET 8, 9T
JaTET 2, a o @ 8T
9= R w1 owiw qur {Y
T R 5 gTem wr A Fw g
& SISt 7 qe7 a7 71 )

¥ AFT F & AT qIER A
G g, VA & qAT HIT TR F
T | qF  GeAW Goell a@F AR
2 H0 AT qoAT 2 TR 58 ST
F W AT AT AW 99T § 997 g1 @y
# o or e & A FT o sy
qYg ¥ w5 gA FET

TN gH AGL QATIHT @1 § ¥
IAF TATSF IS Jgq4  AMgH, 8T
TAATT FT T 1 02T, qT OF
T aft 5 ¥ oASRT Qi g
Al g8 avE 10 Xfqww wiE @
SR\ T AE T gH AT TIM
§ FE FAT G, EAT /T G gH WAl
AL AFL| AT G AT
fo a9 gl T s F fag
AEAT WA AT GET QT A &7 AT
F WA qF #T f2d st ar anw gAr
MR W weeEAY wfE Gy g 2
ag gL & g AT wEE §
TR AE H fF 3w e o w% ok
aft W ox wamer Fuw daw
M foadh famr e siar #7 qarg
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guawfa wgenar , argl @l F
fadt o= STare® ¥ &7 AWSA @ #
s faard gISAT gy gvT &R &I
froy  adt  wteemE  qeAT
g1
[ e . . 2

FIAT F 47 H  AFT AL, T
97 gHWT {1 Wy H gy VRl 4,
WY T gdEAT FT gt § WEA A
agl fgrma & gar o, ag soiar
F O & '

!

i
g wifax AT FT ST
LT AT B UFAT 4T | AIE FT
mfgs feafy &1 gEEr wZeaa
FIU @ FeA1T AT TRAE JEEI
AT T w 3T gg Agm o«
RWIHF I I ATA 5 w57
FTHIAT (@3 W@ 1 e qrEA
1 O f{ug gedE wwdal F
fad wgfqurss & gar & qEr
foraa T T AT gA ST )

& oo fa=ame §f qay nges a1 fa=e
a7 @Al wigdr g 5w ge et
# waae-fad %1 s faar wmr g
T gATd g Rl w1 e
aq § A g W W uw 9y fAuw
gHT | 97 ggA Z1 GawEd a6 2 F
woum-faly fee gra w2, fet o |
¥t &) v g g @ l
g &Y X OF wreg H g €Y Jied |

=gt aul 29 9T W E Il
s i H gfez & frafq w2
w7 ay fqg gwe FAT G

T
Y WGl %1 ®aZ & AT, WD AT
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S

wgrEl, famm o gt

gl # favg W g as 3T ¥ yafy
7 3 o faffeer o & qradly
T AT AR H qRAAT Fig A0

T 33 g wEgA &1 faum wmm
STAT & |

3% & W\ W o wiw ar
4 0 wwaar w0 OE osga
q 3 (0 R 7

TAET AL STTT T qgnE wT
T owwams feeelt ® g1 w@r
2 Fmwiadrg 5 za wfudem

¥ g Far s awAr g' T A1 IR
fomg fieg & Mo &G40 5 ey
Tifgs: w8 qv AT A AT HINHATT
' Se w9 e e

THE DEPUTY CHAIRMAN: The
next one is Mr, Mulka Govinda Reddy.
But there is a request from Mr. Niren
Ghosh and Mr. Bhandari, if you can
accommodate them., Mr, Niren Ghosh.

SHRI NIREN GHOSH: Madam
Deputy Chairman, this Address as
usual is an attempt to cover up by
deceitful phrases all the misdeeds, the
black deeds and the acts of Govern-
ment which are contrary to the in-
terests of the nation. As such we can-
not approve of it.

Now I will make only some few
points. Let us be clear about one
thing. What are the forces and what
are the classes that rule India? In
my opinion it is the big capital, some
Marwari and some Parsi and a
sprinkle from Gujarat or South India
or Bengal, just one or two. There
are about 25 or 30 houses. (Interrup-
tions.) Biren is there, They are ir
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alliance with the Maharajas,
Princes, the landowners and Lhe
sahukars and in collaboration with
the Western imperialism mainly. It is
this combination that rules India and
Congress leaders as well as our friends
on the right are faithful servants of
this combination. But it is they who
rule India. (Interruptions). My time
is short and therefore I would like
to have my say. Now it is they who
rule India. That is why India is now
in a dead alley, in a blind alley out
of which this leadership and this Gov-
ernment can find no way out. The
only way out they have thought of
is more and more dependence on
imperialist powers and some hobnob-
bing with the Soviet Union, They are
crushing our inward economy and
therefore our economy will never pick
up. Then 30 per cent. of the so-called
aid—it is not aid, it is just an invest-
ment of their capital—you require
only for debt services. If you add to
it exploitation that goes on under the
banner of foreign private capital, it
will come at least to another 20 per
cent. So out of the so-called foreign
aid 50 per cent. goes in order to
service those exploiters. You are well
serving your masters very near their
apron-strings. That ig why this Gov-
ernment has banned the publications
of North Vietnam concerning the U.S.
nggression in Vietnam. I make this
charge deliberately. The Director-
General of P. and ‘Y. has issued a
circular to that effect. It is a scandal
and it is deliberate;y done. It goes
against our national nonour and pre-
stige that guch a circular should be
issued. But you have done that. If
I am called upon to do so, I am pre-
pared to lay before the House a copy
of that circular issued by the Director-
General. Now that is the pass you
have come to.

iyt

Now I would not like to go into any
economic details, because the Budget
is there and we can take up all those
things then. Of course they have said
that agriculture has picked up. That
is because of the heavens, not because
of your efforts. The rains nave been

[15FEB. 19681 on President’s Address

604’
good and they came in time over
the | parts of the country. So there has

been some improvement in agricultural
production.

SHRI AKBAR ALI KHAN: Would
you hot recognise the hard labour of
cultivators and their efforts?

SHRI NIREN GHOSH: No. In
spite of the effortg of the Government,
agricultural production has gone up
to a certain extent. They depend
upon only fertilisers. They keep mum
over the rural indebtedness of
Rs. 3,000 crores; they keep mum
about land reforms, giving land to the
peasants and all those things.

They keep mum over the fallow
lands and the cultivable waste lands
that can be distributed to the poor
peasants and brought under cultiva-
tion. All those things they keep silent
about because they are in league
with the vested interests. That is the
greatest stumbling block. |

As regards the industrial side, you
will never get qut of it. The way
you are moving about, you will get
more into the clutches of the foreign
powers. You will be more servile
depending upon the foreign powers.
What can Mr. Kosygin do? If he wants
that this Government should adopt an
anti-imperialist stand, then he should
be prepared to pump Rs. 8000 crores
at least into the Indian economy. He
can never do that. You have the hal-
ter of Rs. 8,000 around your neck
from the Western Powers. Ile can-
not compete with that. So he should
be prepared to underwrite the pre-
sent Government if he wants ~this
Government to take an anticonlonial,
anti-British stand but he cannot do
so. You are a pro-imperialist Gov-
ernment, foeing the  Westetn line
generally. That is why you could not
condemn the U.S, aggression in Viet-
nam in spite of being an Asian Power.

SHRI AKBAR ALI KHAN:
have done it.

We
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SHRI NIREN GHOSH: No. Have
you condemned that the 5% lakhs of
U.S. troops have invaded South Viet-
nam and that they are the invaders?
You have not. So do not quarrel over
that. You have not the guts. You
know that aggression is being com-
mitted there.

SHRI BABUBHAI M. CHINAI
(Maharashtra): Did you condemn
the Chinese aggression on India? If
you have not done that, what right
have you got to say this?

SHRI NIREN GHOSH: We are
against all aggression., We defend our
country against anybody’s aggressicn.
You are unpatriotic and I now you
can hand over the country to Ame-
rica. It can easily be done because

you are unpatriotic. We will rever
do that.
(Interruptions.)
SHRI LOKANATH MISRA
(Orissa): He would have joired the

Clinese army. He is frank about it.

SHRI NIREN GHOSH: That is
why you have come to this pass. As
a result of these unpatriotic and anti-
nationa] policies, both internal &nd
“epsternal, the people HWave rejecied
-you once and for all. ed

SHRI BABUBHAI M, CHINAI: 1If
we were rejected, then we would not
have been here,

1dE LEADER OF THE HOUSE

(SHRI JAISUKHLAL  HATHD:

Please address the Chair and do not
"say ‘you’.

SHR] NIREN GHOSH: I am ad-
dressing through the Chair, Through
the Deputy Chairman I want to say
some words to them. Having done
that and getting thoroughly isolated.
. they have got hold of the weapon of
* turning India into a Police State.
. They are crushing democracy by en-
" trenching authoritarianism and  so-
. called  bourgeois democracy and
. thereby they hope to rule India but

they are trying to count their chicken

belore they are hatched. What have
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you come to? Mr. Chavan’s geme
of Bengal is up. It is blown up. Now
they are in the soup, They do not
know what to do but let me tell them
through you that the interference of
Delhi in the affairs of the States must
stop once and for all and the primacy
of the Legislatures in all the States
must be ensured. Any other path
would be met by the united opposi-
tion of all the States, Let there be
no doubt about it.

SHRI AKBAR ALI KHAN: You are
not prepared to face the Assembly in
Bengal. K -

SHRI NIREN GHOSH: 1 warn
them and let them undo the unconsti-
tutional intervention they did in the
affairs of Bengal. They raust dismiss
this illegal Ministry and then only they
must ask the Assembly to choose any
form of Government.

SHRI BABUBHA] M. CHINAI: Can
an hon. Member say that the Bengal
Ministry is'illegal when the High
Court has said that it is legal? It
is contempt of the High Court,

SHRI NIREN GHOSH: What is
the High Court? I am speaking about
the powers of the Parliament. The
High Court gave a partisan judge-
ment. (Interruptions.) Let me tell
them that it has been arranged by
Mr. Atulya Ghosh between the High
Court Judge and others.

SHRI AKBAR ALI KHAN: No.
(Interruptions.) ST
SHRI MULKA GOVINDA REDDY:
Only some opinions were cxpressed
by the Calcutta High Court. It was
not a judgment and it was not bind-
ing.

. a,
es €L

SHRI NIREN GHOSH: Let me say
that no court or the judiciary has
the authority to go into the rulings
of the Speaker or the rulings given
on the floor of thig Parliament. Not
even the Supreme Court has got the
f‘;lhi to deciare o nwil wnd vuid and

comay et o
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I warn the judiciary that if they try
to enter the precinets or encroa.n
upon the sovereignty of the Parlia-
ment and the Legislatures it would be
wrong, Only when the unconstitution-
al act is undone and the Ministry is
dismissed, then only the Assembly
should be given a chance to form any
new Ministry and thereby the pri-
macy of the Legislature and the so-
vereignty of the people of the State
must be established; otherwise, there
will be no Government. Whatever
you might try will be met by the re-
solution of the entire Bengal people
and no way out can be found. (In-
terruptions). In our country which is
supposed to be federal but unitary in
character, this way of treating and
Aimposing and intervening i3 leading
to the breakup and dismemberment
of India. Your policy is leading to
it. I warn them that they are tread-
ing that path. They want to foist
their will on the States. Do they think
the states are the bond slaves of
Delhi?. No. In Bihar, Bengal, Tamil-
nad, U.P. Gujarat and Maharashtra
everywhere, in all the Stales, the
people must be the ultimate arbiters.
The sovereignty is not in Delhi. Let
there be no mistake about it The
present set-up of the Constitution
shoulq be changed and the utmost po-
wers must be given to the States so
that the people of the Stales can
fashion their own destiny and can be
made supreme in law so that they
-can punish those treacherous officials
who conspire against an installed Mi-
nistry with the Governor as the Cen-
tre and bring them to book. You
.cannot touch them now. These powers
should go. Minimum power sheuld be
there in the Centre ang the States
must be endowed with full powers to
fashion their destiny and to arrange
their way of life. That is the only
way in which you can cement the
unity of India; otherwise, you are
trying to crush all the States under
the jackboot. That is what you did
in Bengal, Bihar, Punjab, Haryana
and 1 know you want to do it in
Kerala and the last chance will come
-to Tamilnad, In that way you will
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not keep India united. You will raise
revolts in all the States. That is tne
only way to solve this probler to give
powers to the States. The time hss
come when the Centre-State relation
should be thoroughly reexamined
afresh and the States must be given
full powers. Only four or five sub-
jects should vest with the Centre.
The position should not be such that
for practically every Bill put through
a Legislature they have to wait for
the concurrence of the Union Gov-
ernment and all that. The Ministry
and the Legislature want to be fully
competent to initiate and pass a le-
gislation they think necessary for
example, in the case of the industrial-
ist. Now, when they close down
factories, they are sabotaging produc-
tion acting as the fifth column. In
such a case the State Legislatures
should have the power to confiscate
those enterprises for the sabotaging
of production. All those powers must
be there, Otherwise there would be
no solution to this problem.

As regards the link language, Ma-
dam, I would like to put before the
House that no one Indian language
can be made the link language. That
concept must go for ever, the con-
cept that one language is superior
and the other Indian national langu-
ages are inferior, that some citizens
are first grade citizens and others
are second grade citizens. India
is a multi-national country, a multi-
lingual country, and no people
would give up their language, be-
cause it is the very fabric of their
soul, is the very fabric of their being.
Therefore that is the only solution
and that democratic solution is that
all the Indian national languages
must be given the status of link lan-
guages., I give full support to that
part of the Resolution passed by the
Tamilnad Assembly urging upon the
Centre to amend the Constitution
and make all the 14 languages link

languages. Otherwise you will be
stunting the other languages. If
you are trying to impose Hindi or

English on us, you are dividing India.
You are encouraging fissiparous ten-
dencies. You are doing all those
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things. What happens unless you
give those rights to the peoples of

the States, you have seen, Take
Kashmir. In Kashmir even with
military  suporession, even  after

pumping hundreds of crores of rupees

there you have not been able to
win over the Kashmiris, Had you
conferred Statehood on Nagaland in

1950, had wyou given them sufficient
powers and created that States at
that time, the revolt would not have

arisen. And in Assam again you
are taking  your own course. It
should be a federal structure, or

there would be some three separate
States, Assam, Cachar and the Hill
‘States.  There is no other solution.
But you won’t have that. You want
to crush them. You want to punish
them. So their revolt will again
Tise up. In this way, all over India,
you will raise revolts, because your
policy is the policy of suppression,

force, violence and all the rest of
it in putting down people’s move-
ments. This is  your policy. So

this is the only democratic solution
for the language issue and it is—I
demand it—that you  immediately,
without any further delay, amend the
Constitution and make all the 14 lan-
guages national languages  giving
them the status of link languages.
Otherwise there would be no solution
to the language problem and other-
wise you yourself would be the em-
bodiment of the divisive forces rend-
ing the country as under on this
issue,

Now I would.make a few remarks
about the judiciary. The judiciary in
our country, in some way, sometimes,
I do not say all the Judges but some,
they are behaving in a partisan man-
ner. ‘They are not fair. Their
judgments are not impartial, and they
are inspired by class interests, vest-
ed interests, and they lean towards
the vested interests, It is a sorry
state of affairs that the judiciary is
se behaving. The judiciary is losing
its independence because they  are

leaning towards the vested interests, ;

and the people of India must know
this character ‘of the Indian judiciary.
Elther the
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its behaviour, learns to uphold the
interests of the people or the people
will give up all respect for the judi-
ciary.

Then I would say about the bu-
reaucracy and the army, a section of
them. They are not pro-India; they
are pro-foreigners, and dpecifically
they are more leaning towards the
western powers. A section of the
army officers and a section of the bu-
reaucracy, they are neither patriotic
nor pro-India; they are pro-vested
interests, and they want to curry fa-
vour with the foreigners against the
interests of this country, and every-
where, Madam, even in Government,
even if in Parhament or otherwise
good legislation is passed, this bu-
reaucracy scotches that legislation in
practice. They never implement it.
Where it goes ip favour of the peo-
ple, they crush it. They conspire
with the vested interests and here
the peoples of India must know
the character of this section of the
bureaucracy. The time has come
when their conspiracy, their anti-peo-
ple activities should be curbed. The
peoples will take note of each and
every highly placed bureaucrat be-
having like this, and days will come
when they will settle accounts with
them, Let there be no doubt about
it.

Then another thing. The Govern-
ment of India has banned the publi-
cation of an ESCAFE report on India.
It is  United Nations publication,
ECAFE’s Economic Survey. But you
have banned it, because it does not
speak very much favourably about
you. It is unparalled, unprecedent-
ed the Government of India banning
a United Nations’ publication. And
you can never get it in India, in the
bookstalls. A circular has gone out
to that effect. I make this charge
definitely and I speak with a very
full sense of responsibility,

Then, Madam, I do not understand
why trade relations with China are
cut off. You are maintaining dip-
lomatic relations and trade relations
even with that puppet Governmen: of
Vietnam, which has betrayed Vietnam

Indian judiciary mends j and betrayed the soul of Asia, with .



611 Motion of Thanks

[Shri Niren Ghosh]

Nguyen Cao Ky and others, but you
cannot trade with China. And is it
not a fact that even our Charge d’
Affairs perhaps has submitted, a re-
port to 'you that India should open
trade, should have immediately trade
relations with China? But you are
not considering that. I make this
point clear,

Then I refer to our unequal trade
relations with the Western powers.
During the last decade we have Jost
in value 20 per cent. Our export
value has gone down, and the value
of the manufactures which they sell
to us has gone up, adding together 20
per cent, Suppose we export and
import goods of the value of Rs. 2,000
crores, we are losing Rs, 400 crores to
the Westerners, and that is unequal

trade relations. And that is the
perennial source of exploitation of
it,

India. And in order to counter
can’t you stop the payment of debts
that you are servicing? You are plea-
ding for rescheduling of debts and
all that. You should consider that
apart from their interest charges,
apart from the profits that they get
from out of their private investments,
apart from their banking operations,
apart from the strategic poritions they
occupy in our foreign trade, through
unequal trade relations we are 10sing
Rs. 400 crores annually, ard this is
called imperialist exploitation. You
meekly submit to that. You want to
get one or two concessions from
UNCTAD, but with this thing you
cannot fight. So why not you nego-
tiate at least for the debt repayments
to stop? That is the way you should
go about,

Then in the end I should say about
the Congress in league with the
rightist forces. Some Congress lea-
ders are casting their longing eyes
towards the Swatantraites, and per-
haps a section wants to join hands
with a section of the Jan Sangh also
—that is what they say—in order to
have a thoroughly rotten and black
Government, combing all the reac-
tlonaries together, combing with the
tmperialists, surrendering the sovere-

|
|
|
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ignty and independence of India, be~
coming a stooge Government, a pup-
bet Government and opening the flood
gates for the exploitation of India by
the foreigners and by the native capi-
talists of this country. These are the
unpatriotic anti-national policies that
Yyou are pursuing, and these Thave
been rejected by the people. Your
attempt to divide the country by im-
bosing one language, your attempt to
erush the State people, to crush the
beople of all the States, to  crush
them under your jaekboots, this effort
Will never succeed. You will alien-
ate the States people. One by one
they will be alienated. That is -
good neither for you nor for India.
Let not that day come. There is yet
time, You please look and see
Where you stand. You are at the
brink of a precipice. Don’t jump in.
Pleage retreat, and take some steps
at least, to save the country and not
ruin the country and hand over our
hard-earned sovereignty and indepen-
dence on a platter to the Westerner.
You are travelling the way that Chiang
Kai-shek did. You have not com-
Pleted the journey as he has done,

but you are well on that road. You
should stop now and give up this
anti-national and unpatriotic policy

and try to earn some blessings from
Your countrymen and not only curses
from them. -

SHRI A. P. CHATTERJEE (West
Bengal): Madam

THE DEPUTY CHAIRMAN: I
have a request. You were not pre-
sent. I cannot go on doing this and
¥ou have to be here. I have a re-
quest and Shrimati Ammanna Raja
hag said that if Mr. Bhandari so de-
sires he may speak first. So, now
Mr, Bhandari wil] speak. After that I
Will call you,

ot g7 fag wery @ wdar, &
TATIHY g7qaTg QT § 1 79 2w 1 feafy
FFUA AR AR qEATEIT &
g ¥ ez Y F ombywoo §
Jeag & | HF A9 OF A1 AT 5@
2 o a0 afararw & dgifaws a=t afis
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g A ragifer 99t #9 @ | §% IRW
W wfawan § iy @ § 9wg &
SRWI =7 3T qW TH IW F FEW
fafsr ~ o7 wrw fr sl & #1922
W g AT I9% THY 9T T ITRAT #T
F41 AfTOnT o gAET AR qAd
fan 1 I uF w1Es F A W H
gET A A A L

: . RTINS oL

% ag = w11 § fr w9 o
2% A 3w wEt aX fewt wE g g
41 #3197 yorag & fa%g 9 g1 @}
g Afew & gy ey 77 F o Fare
=51 2 T | 3w fgom & w9 o2 =11 wer
& OT AT A FAAT F T ATEAT @Y
AT 2| FE FRl O FART TFAT G
AT ET FEAHT & T QT AT F gq
TAT &1 39 F7 Ffw w47 a1 § weewar
g BF W1 39 3 F 7R q q°q WY 39
u &1 G W IS F HFET
en? 9T wifaqe 0% ¥ FW A AW
| WA ATEY § B9 99 FT W qFGN
WA AT RIOw FT ) AT g
uF {27 ¥ wgraq & T fow #v dfear
T &1 STAT & SFHY giwar e fawrd
A ) AT o @ ¥ oag FT W@ g
39 X9 § 297 F7 0T @ S 99-
deta qEITHT FT TN FIAT AT &
yorEd A F ¥ g @i s
WIS FT AT 27 fodF ®1 9 7 T
T Few I3 @7 &, T AOATaH
earaf & Sfvq & &< F¥% § 497 g
FER qlizqgq SHI< & & F S
FH FIAT YN TN g q1 TR
gfeorm®, Sa% grar deT1 g qren afk-
feafoat sat fraw g oY & for S
faa® AT a1 gud A & w1 g
T FLAT TIT Fo5T g ATaT & | FET
TR T a7 faedard 8 G aet afifeafa
§ o9 o wTor ST THIR & HHE gAT
gy @9 §, ag Iy g afuw &
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sfas el fgal ¥ 39T I3 FT WK
g T fawy qx Y FL AT qg=w
g ay et § gfea grax w s & a8
w0 d g7 g7 faearg & fF T qzd-
W AT AT T G AT &) e
7T gt g feard &t & gaar gt
FET, ITHT TF FATE 9T FIT FEAT
TT g1 fergeama & AT F37 FLIT
g #1E Az qfewar 71 a1 AGF G |
e 3w F fau Star f5 &% w57 98
s 2 fF i g @1 f s
Y § qfadT FETERT | THT TAT
g3wt & S UHfaE gfadat F e
afvfeafirardar g€ sl # e
FF AT AT FIT AT T FET T
I3 T, 7T fgegeam™ H g et
¥ T W G FATHS W Al TteAr
¥ wada Fnt #Y fay 7 #3 F @A
¥ St daer forar, wrae fAeeae w1 A
Y IHHT FHAT T FT AT | F27 TLAMT
ot g @FT 7@ F 7 o7
FYEIT AT AN F A7 a2 B ag
UF AT FEH ISTAT AT | N Ag 7L
g€ S Az F A T A, AfFT 3w
aTgg § Fg afcarfeat F1am Fv 5 AFAY
g fF AT A sl wEHEr w2 s
IYFT qAT A AT TT UTIHT ToAT T
& W% I HT (6 AT, Tg AT
T FIA § F6T 7EE A 3 wHaAr )
T a7 oF T HEAT AT UE g2
T AT T H SHT & FGAT ATHT
T TOF ¥ gT A AT AT A
T FHr Tt §, A dfwar &
Y UM H, WMF 3T AT FT A
Y qga Agt &< aa | gfemar ®
Apit ¥ arfeat agel, OF il dET A
TR A, IHT BT GHAT AEY FT
THAT | AT FITIFAAT T AHIC FAT
FT & o e & ouaT ST a4 T
< o w9 6 4g § dfawar &1
AT FT qFdT & ? UAfgs wieql.
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[£: 172w Fag wwrat] R

F JAIT F &7 ¥ JY Fow q7F g

AT T IZTELT & Tl 47 a8 a7

¥ 9 99 79T TMT qTF @ T

JAY T G FX qHAT & 7 ATH gt

RARNEICIEECEile 1 C I Sl PE A
& qTE ITF 99 ¥ g FAT FAT I_A
& VIR I q9E & F1 O gl wT T
WEA H 2, WS 39 awg § 31 F A

HFT gt 97 9T § #Eq @ar g )
Zafas e gq Afqwar & foay, 3w &
FETRT Fr gEry & fawr miw

SAA-IH FI ALY G0 FTH ATAT qTHQAL

FT g4 Mg AT JEr@mT AR § AV

=H g ¥ #9q et & fgg § I3
Y AT FIW IA F I FAY A

FIEE F1 fAter 9@ w7 arEe |

97 #@eaw ¥ fF W ¥ e
FT WIAATHT ¥ TRATYEF AT AR
oT qEEAr R S0 oAwAr € A
FE gIER § 95 gy A8 frwrd
AT | AR AL FT AT AN I
TFIT F FREAQT 91 I T {9¢
fare g Aq GIAT-AEA F AT
# ' 3o *1 uFar @, 3 F7 eavfwAE
T G ofee a8 enfaam AT OFaT
wEst § W4T AGT &1 AR | 3W F AT
F IAF FAAT ARA TA FL AW
ATEHT AW 9T AT FY FSIR a7
F1 wrawmwar faard T & ar Saal
T WS AYATH A FEEEAT & |
<rszqfa AgRT g oo WO ¥ 39
ST F FI@ I5M ¥ Hag ¥ D
ife s a@r w@ wasE gdr g
# gaaT w&x fadew w3 Fr wmEar §
T faaw @ gw 3= faor A1 A
FEd AT SAAT W FAFI ATHRA
T wowr 39 999 Afoal ¥ 7Y
= faar & wroET g i AR
g § Tear wEfE W IM ¥
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IAAT F G FW A qAEA
d81 #, @R | H AA@EAT Aeql
# frad A gsar T8 T oweAT
W oty Y T wes wE O FA
fagrdl ¥ I@aT WEA 2, UTg
Far afdfeafy a1 #x7 ¥ wam afwg
fags ®TOT TET ATFAL FT oA A
facr st ga 3w &1 swigey § wnaw
qEATAT ATEAT & T HoAT vt HiEl &
HTLT I ZEATH QW & TF-UF afF7
qT qI9T FT FEATRd FAT fa@rs T
1w 7w A frwr § @zd @@ q
1 /E g vt g T 3a faedr s
afefeafy ® gv g o0 &1 aw A=
¥ FTHIT BT

T #1 wfegal Aeg g o
ud g7 & fades Fwar 2 fF faadr
AT WX ATAT §F TZT 9T HAT
arfge Saar @g€ = faard &
1963 ¥ 9 IF 0T F FET  qAT
Hdf1 MEIR TT A I AT A
#r T #1 ATEw F fAv q9i7 qgh
gt F71 ot fear w4y 91

[THE VICE-CHAIRMAN (SHR1 Ram
Nrwas MirpHA) in the Chair].

e - P .

1965 % AN IH WI T ATH TAT
21| 39+ I8 WY 78 a7 fro {5 gw
qTH FATAA | FTSAT F TSI & 50
dre &1 e 3 va-faa gard dam
& HWATIAM] HT HTHAT FIAT q=4T
£ 1965 F AT AN 1058 F g4
a9 & a1 A § 98 T30 79 Oy
aF g ¥ A4 faara €v | 4T s
# qifseae & @E F AT g AW
F g W qrAE N7 F oA
qF YA FTIF TE S G4 T
#  FRAC-ATIAT FT AT ZATHT
aifeeaTat §Al  Feq H v@T 9a



617 Motion of Thanks

A W F AR IFA SFU AT IU-
T FIF GEH qr Al | F AT §
q g7 AT 7 @gq & OF w0 Orar a0
ATAT T FIE FEAT AL AT |

39 3AF | wfsargai weT § 14
& qiT A1 FH F | ag a7 fRar an fE
FIAGTE YET A {AGIAT AT
F7% A A FLT T A T R g
& & A & ovez 200 MA@
F7 A | 4 AT FT 9T G AAT-IAD
SAET § A w94 g9 AT, g W
wifasd g-—-4am9 ¥ gug § ufwa
140 FQ & | T TF 33 FUT 7T
QaF g g, dar frg=r &1 Fav fF
GEATIF AHERT A, W9 Joa@ (T,
T 1 & g9 § 5 ag faaddz azta
gTW AT Ffwrer 7t | & qoTT AMRFAT
g f5 99 g% 1 oy fAeel T
BreAr Iz 7 20 g4 F g A
I ZATH & AL FI FH I AT OF
7 ¥ foq Wigarsy w@ar a4 ar gw
oA fEHETd F1 39 wqre g fAsrar
SET | TSI ¥ qET Hell ¥ A6 A
9§ Twem FA & &W A QT
& AT 40 w9 wrT fRar sma o
T AT FUL w747 IR0 29T 3
ag Wi 987 F fau faar & a1 aeeam
FELH a1t A1 & for fear 8 7 arer 34y
F T a0 FT OF-fagrd A @
A, A FTTRFTASTE 1 ¥ FIE
STEX F AT F7 greny ) 3fte § N
WL

g F T A T AR FrAr 91

qiffeat & gar& § T9 T @ AqAA
Fg1 0 f& ot @ mifeeame =9 g
I Atz AL fagr s 1 A Al
g1 agt faam s 2y, sner s AR HTEHIT
H, sroredra &, qrard €, 09 | q@EQ
seyw fawe & f5 S A SEF T
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¥ 3% oW derg W1F, I AEW
fau w14 | 37 A TEAT @A T &, w0
gn frrmaess TR EGE F QAT A
=i fon 1 &0 ag aTed & o Hwr
TG AT AT GEAA FT AFTAAT HIA &
fau @2 gi ofeT =7 gFA1 §, 37 afe-
fR¥W9 & ZH TS PAER Ty & @RI
¥ WAY 3INA g ET A7 FI I AGH
dzr T v\ fFY 3 dw gmw & @y
Y AT #17 FRT & /et a0 g q7Fw
¥ Jee ¥ Aed a4ifs aew g
frrr & 97 @i F fau fs qaey 718
qFATH AE¢ SR, FFET wHA e,
geey weta fam 9md, qu amaw &
AYe FCHTATH, PEREGIT AL E |
¥ gam 3w A1 gRew 7 fau arfqr A
g o FHT 1 § =g fF qeare @
AT 97 fa=rr #3)

T T AT FT HrawmwTmwi
¥ g, deg wnfew W9 & fau 3o
o7 At e F0E J1 W E | T
T AAT & 80 HIW, 100 Wy AaT &
TE 3 F9 F 90 @refT #9091 @
g, FAL AN FT FA-I7 qAT &1
T g, qmEsn 4E frmr ar wr o
RUCAREE - IEECE Tt N o ol b
Fgl AT, § TARY qTEL FEAT N\ GA W1
avgr A7 goA! arar gfg w1 g
T A 97T fF U ST F g9
# & 989 W1 % qAH F-~q7 e I
72 § qfeww ¥ QA9 aw & I
2 GxS # wAE & ) WW T A
ZATH F1 5 T HTAHT F TEUTH F IFA
g 138 AT AG FAT AR, AR G
oI HT 1) F AUES P, IEIE FI
For Sy 1 ag A Aammr At am
T8 w1 S w3 Aifg w
agfay

g1g darfaat wfxu, qarfa & g
T wag &4, afe FF 3 freeftme
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- [+t e Tag werd]
qqTs F «TX A Iameew faur a1, wr
e ¥ AW g § Ot o9
gaFt A § T @t a1 qH ar
uF[ gg ¥ a0a C AT gu, 3w
TS 31 Ag) fAe w@gre 1 ghamor
FY FTHTE GH FF F 21T A1 2 9€ 90
gaT a1 37 Fug faw wer F1 Ser
35T FT &Y 98 AgeH sanar Ot fyad
FE ALHET &V GT4 Ty @, faw
TS FY AE § F FAATT BAA TEY
grarg ¥ 1 & f6T awwe &1 eam
SY TF ATFT HIAT TG § 1 T S,
7 gfcat @t F At 97 w8 wE
& H 9 W AT T I AT gIAT F
forg sfaa a8t AT JTEAT )

g7 fq3wi ¥ =wAT §FEw g,
et g2 fasd Al o oF
FT SAF GIH | AT JIA AT—NTH
A&AT470, 6071, 7@, 94 3 st@re faar
T8 a7 g8 91 fF 9w feay
AN AT FT AC—FF TTRIF H 319-
forgrer AT OT WY ATAT FIGEAT 317
STafF ITF JAIT § 1966 ¥ LY wArAa|

¥ Q¥ safaal @A 11 iy
4P Mz sy areft 1 s At A
FRFIT T T GG T Iqq TEeATuT
fear & mReg USRI @R AT
gaaT § ager F FH WEAT FFTCC
Frode Ser Y @ oww arEt &
T 9T HET 9T AT | AT TFR &
farrd Fftr gT W qrOwE TGOT FT
oL 9 91 ! qUUERT ST &y
araT ¥ e ot @ A Rl o, w
qrerEy SO T8 SR A, A F Ay
AT OX @@ WA A T gAY
T Y FTAT § AR FH FTH 3T A
T FIAEF | FEHT A6 7Y (worar
s rE AT g 5
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AT T & qriwear ¥ qrodz g
B AT EFY F e fear o g
EHUT T 3 <R ¥ qrfeeae
ST & AT, AT W 39y wawa
TR, afFT areafarar #1 g7 77 AT
F AR 9T fgury A wrfrw #+2 3
F AR § @y A Bifowr 53 29
feemme #1 sy it e w1y foear
ARATAR FT A TG TwFT Tiqorr
FT G U9 39 F AWM A7 7747 § T@-
FY, ATCAEFATHI IT% T T
FE GE N IASD FE 9 TEE
frerer o ) & 9w #Y avw w0 w1
F WA F oqE qF gwmar
§ & g0 @ ¥ A WA ¥
IEATF FAFT F @I T oHT
WX W FT IHF BT GG AT
T WL 9 T qUEqTH FT AT
TET & TR

TIFETT /X AT g faer <
TR 37 FT T & AR g Araradt
TATH 9T SEF FTOT FISATTAT Gar
g3 & wEW AT gEaAm A 9= gf,
fwt e gom & o awEw 0@
T HIT, AT 1960 F F37 5T T 1
SH GG SO0 T A7 941, FRET w7 R
T F AR d R fawse § #h
T G IR Ao a@ a A
AEft & F¥7 &, 9H o T wwS
T e ) FTe S meY andy fray €
SOH AT 95T ATy feaw § 1 fmar
foara Ty & Fer & 3w #1, o ey
7 {9917 97 fodt & 2w wv &
§IR AW AT I FEA & IW AT gHaAT
FT AT FI T At JTAT AT IR
g T 9T w7 & fodi N ¥ oy
TR AT ¥ T E ) ay § 9ay
YBAT 18AT § ¢ AvwfeAt &Y o freeh
FL AL, T A o7 § 1 7 I ey
F @E H # A AN 2, 3w A oA



621 Motion of Thanks

g4 F4T FIAT AR &, 3T W F e |

1 S 5w AT AET ¥ SATET GRS
# S gawr fz w @, Ty q@® F
FH K a8 T AT SH TTh SAH!
TN SN AT A1EY & a7 T 397 A2
- E, AT T A F gl AT dEn

By sqfrd & 379 93 3W F AMEE F
Treq M7 eararfas fasma & ww §
AT B AF TG T F1 ST &, TR AG
qT FTH F1 FL QT & TF aF §
“gY A1F #Y ST, TF IIE A TT ARG
#rowz g & drgw AR faEr &%
#IT gadr q<k 37 Al # avs g
& AT A g TE A9 ARJ
¥ 737 &, WA A AN TTAT 1960
%@T’l%wﬁmww FfaTE
FT AETT T&L 9T ST 7T AT
WA T & qEF AR GIST ma AT H
o7 @ATAE FT WA AFL A A
afefeafrat wy sfer gam #0 wifaw
F< < & AfwT 7z 1 F7 Fav & fasw
aTg ast T, 5T KA F G0 SO0
Feir & W Iw Al &1 S
FAY AT W F 1 A AR R F
A FAA TF qIAT G OTE, AERA
ggfafredms & fredardr qaredr e
adl garer, fafaed F @ w7 o4 fe
Tt X TAn g fEIE Az oA,
grarr gem fradt aw wi, grarw
FRIAT AFIT ZAT, AT FAFT BIIA
foror O 451 591, afz &7 A SGukach

=g FAEAT FT TAGIT HT J9T I1ET & Al

qz WA T FT OF TAMAT AGFAT
AT TFAT | TF TAEAT FT AT
e o s oz 9% § 9
H s § 1w wEd 7 A
FTATAFAT § IARY ITET &1 SF AFFA
TET WA N XA qEEAT W AW
A Garr ) W@ frun3d
are oF afad mwe & AT
@y | faak fat § Faw deex

[15FEB.1968] on President’s Address 622.

faFad ¥, 3T ATC WA @A 3, afew
o qrezy fwe o & W an
g7 ¥ arg gm0 Fg FEE
A HEH GGT FC A ¥ ar
gaq § 9T A4S w4, A @I A9
ﬁ%aﬁrﬁmamfwv@%uﬁv
3z At @ar T wgF A @ E
Wa’&rﬁagﬁ:r@amﬁ %rﬁ?a'
AFAT @Y AT, TLETET g1 L, wEA
G AT A2 F R weat vt
qez gt %, afew x@fr 7w fafaedr
rgfy @, fawer & FEE I T
et =8 foem, B frire EL] g\r T
A< e Wit Ay arer AFAT 7 G A
7z @& 39 IAEAT gir 1 ertE
e wea o w A A B A
F2T agT FT IT TIOAT FUFA A
Wqﬂmmaﬁgmm? LR
Tz 73 ¢ awq a1 “fEA AT 3
1z 74 527 A9\ ag A fH awt
o7 gfadt 7T Faw N agAT T HAR
£1 45T A8 @ < 2o & Frefr @ ey
£ g7 At F AF & o e A
a7 9T BT AT, T AT AT &I
fearqy gt et 1| FEAT W
qrAer § agd FA AT AT T
T Faw a8t W FH ATEA g o
= SR A TEAT AR AT GRS
F v i 9 wefufEs e & ewifa®
FAT W fAAA F( FE TAAX AL
¥ Mg AeT T F1 77 @ FAE
Feg O3E T F AT B N AFAT T
ﬁlugq?a;w’rr%g%rfﬁugm
% ifeeeqage T@E T8 8 ¢ 4F FAT
fram oAt § ¥ AW 8 J
fapadr 2 SET TR IHCHTS TF g9
F1 aTq F FT W I TG4 F FTT
% fga & seag A1 Ftemt A1 frmT
HT IR A9ET FT TEAT § | EH
F7 AT G HT TG H AT TIAT T
@iawﬁa’?ﬁeﬁraﬁﬁaamzﬂr
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[+t q7az fag Wed] - -

FIT Y w37 afz zat 4 W Y qav

i3 w37 94 37 2 fev A afedi s 0w
Eul

A WEEAT 9 @ %)
Fwisagat &1 #1$ AT TG |

gu fagori & o 989 @gid |
¥ UF IAEI0 ZAT AIgAT g 1 399
N A w3y qrg § | wfvm @
frgy fe uge fear & gro AgsEaT
F AR I FD A A W | FY TrAFTY
# & {5 ST AT A a7 IAA; ACOANT
¥ qrgq fafreez 7 1€ foee 78F aag
A BT ot AT F gy A Agl
fer @ &fer s gfafafs ar o
ITH TF FHIfEE A9 F q5AT 9 )
Fg & o s o 7 fegmmw ®
IR FEr 73 & a1 fgegeaw ® w1
Fft a1 9w A9y ¥ A ah Hig
QAT Y 4 7 AT IART AL | TH
TS A1 § FgT aT Ay T fa arfweaT
F ¥ g FT IFET FW 7 AR
frrgeam #1 agArAl FIF & 360 A_T
e gax gfeqr ¥ 39 wifvwrs & oo
ara Iawem o wfae fear wm oo
uF AT Aswq g o 9 faw ferg wA
Fr o farg marer Y qUzAi T &,
zw FEgeT §oafer 9 qedr s
#q1 FEqafen ¥ fgFg g4 F7 qergar
41, 391 g7 A ¥ faq fag
AT, a8 A¥gALE wv qfoqar §
FAT &TF0 2 7 &1 T THC & AN Bi
#T G TF ) g F uF AEfew
FITFAT FT g ATH TG TAT 471 ITRT
arg # Fz7 a9r c qwloaw 2 A7 0rd-
g9 H o7 AT | UF £ g AT
T4 FIT &, TIULH T A% Arel faar
war f geardr soTg wE ¥ 1 3T A
asa &, ThEETE & fgATEdr A7,
farg a7 &7 TEHAT FIA AT A CAT
gfear faver ¥ agi amn o 7% zAfew
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I AR Fw1e fRar war ) & gl
g I+ wa fafacdiar ot 3a% A3 weaed
g AR OEGE X, TAFT 94T SFqH
% T g7 gzam 3 2 7% #i gw W
fgrgeam ® @R F1 AT 9Eq & A
fFr wemm & AT 9y ¥ ) zEF
S gl 7 & a1 &1 FEdr § 7
T 99 T 9T 77 faeT dw ¥ g4y
Ja7 W@ g HIT g% 39 WeaET @
34 W F GHET FT FHEF AZT HT
qI |

frger feal 9T & Foor 3w &1
FEATE] GUF g AT | T AT F
gag ¥ gover fadgas gw frar w@m qr
g guv ¥ 41 fF 97 g & o
ga e &1 G2 ag w7 amEnr 1.
freer 21 wEAT # FEAAD ¥ 3 AT
# @9 2 faar 2 5 29 wrar & v
F IR 50 T A o 1 F 747 7 T
&y femn fawosT olnar & W #
A FEE Far A fer  fad ow
ag sraAT &7 faar & fa oasfr s feedr
¥ Y us w1 A7 ¥ ) gg w@vafaw @
for fomal foedc A9 swwr A & I
fau oF & ™ &7 TIE [T T E -
Fefefea T A gt @ @ F IW
A0 1 foo W AEA WX Wy wEdT
FEevAAFTE AT T AUC
A |1 AN FT J@AT I &)
gafag fagy W o= gfear afag
Fefiefes 2ee # (g W guy Afvaa
AT F TeAT T A1 K hEgAr Far
g JaFr 991 9T Aanw g & M I/
I & AT FEOAGD T @ B S
FrIEfza &% FT W1 & FEFT agt T
T &7 a1 fev i o &9 siar
F werd 7 TOHr |9 a9 =afEg a7
FE FEAAq qAEr WAT | IERT AT
+ fg%, I Mg FA7 AT TRl
e & fag 37 wEy 9T A qiAFe
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TR A AT F ga a3 WAL §
AT oF 7 T FfEfia dw F fadae F7
3 s & 7 7 N fifere 7, 2
¥ fre ¥ ax wrar g AT d w1 I
% fq 77 07 7 qwF w7 w97 E
FAT GHEAT I AATEA G 7 | FETTD
F1 gfez 7 39 qua W1 oo fadw
gFE fFa; a7 9y S ETES G99
q IAF. W U T W
ZH AWM FI A 7I90F ©T T TH HIFHT
& IT o AT F, wfeal dER
FT AT 3TFIES WA 7 | 476 FHer )
A XS W FZ N qg A FAT IAT AT
S g W T AT F¥ AT E 1 I
§2T &% qT7 W F R o w9 FH 5
qYE F7 339 ITRAT F wFq § | mifafiew
T 7A4T S 7@ & wifafasw &
AT AU THT 3 I JI% I, IF AT
9Tt fFEr i #T 9gra AFT A}
AT SHT FI1 AT A6T 7709 & oy
g g OFAAT ) WS I IT T K
LA T 7 7T AR 395 Wifam
QAT ATEAT B
BT & AIAA H GATT BT FAERT
FT geor@ far mar § Wi 9 g d
f& o w1 gifeafy gaz < & | weamaF
HREET T AT OF GFT I5T FY F A
st aeE & 3 fagifer aew 4 #w
q3g g A% & 1 F9F JarT § Ry ady
= o1 € & f AT e § A & sAa
wgrg ¥ faarsa 1 faow @ AR
Tz A9 ¥ TZ AT ¥AF F] A 2%
ST @Y (9 9T ITFT 108 AT 13
Feasq & 1afFT gave ag & @< fred
wiwdl § 9g fag g TaT § 15 T5 999
q oo oo i § 39 ¥fy A
SRR EE VI EUE AR EE S CU R
7 A7 o9 2 % 23 fagra & Awrare
Z9T; SFAITHT BT, A AT AR
WA @Z IHET FT AN ANIAAE &
gAY HEENT FT AT & SO |

|
|
I
|
|
|

|
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TR % § 5 T GO A1 FF §
/T 7 3 A ( 9 FAAGE GT 2 A
SRz FT  ORARES gE GAT §
SHAITHE 7 g & ANF FIT JAAT
Ty & 1 BT Fgr omar & e A
3 | & AT AR AT qAT # AG
AR g V3T & | IA A F AN
ATE S E AT o7 AW G
FqAzaT &7 frafor g1 mar § ) A AR
STt F FH Y AH G 2, W AR
o T AEE & T TR gATS o A2 Y v
T T ¥ AT FAT AT A AT
¥ 7 gAEATR AIF E 1 y@AT §
fr ax & e fora strar, aifs s
Sz & g ey are @)
T SFdE § 87w A {6 f
gifafaas oifafadt ame fz de7 awT
AT | T 5 A0 F AT W@
Y AT FgT A T AT T TATHTT F4T |

wrhe wifafadr ag v § o7 s
rEg AF AT IR & | wArEeAT IEA
FHra F fagifa aE & gasy T
AT TZT & AT AT ATCATC AR FT Sferar-
¥ gE & T 47 39 q% A A
g REfFgnam @WE 19w ag aa-
11 fF 1w I §3TF oI
grfeed a7 7% & % 57 37 A a3,
T A FT I | @RI T T g
q FET AT ZT AT g9 |ray 7 FF -
afy ST T9 A FT AT A0 | AT A
=g g%q faem oW § o f3adr ozd
TAEAT A AT IAY TSN FATH ITAe
T E | GUR F G W & KAA
F N w=H fEar Ay w7 g
gafqa ag wravaw ¢ F wesafa
o &4 BF g a7 7areT w7 fay
IEAT 1

Zad I ag FE % ¢ 5 a¥ W%
Jwt #1 fqaar 77, g7 7wy ¥ gw
g I3T qFq 2 1 #A7 qar fwar G
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[ qrre fag werd]
fro¥ gz & w0 SFEE
¥ faqar gagr frar wz 2few
qRAT § G (AT F IAY FAET G
AT 7aq deTRt § 367 fFaAT 0 ag
FT gFG & AT AT 39F foag s
¥ Afd 1 g3 gfew FTEREA @R
qrzA fratfa W & #agg &, AT
FI AFATT TG g T K T TEA
AT AT WIAT | WL TF  gELAT &
AT FT4  FT VST § ) w41 a9
fFat & aFaT 2 1 R o fRATT
QI TF7. A AT & at {67 Faw a8
Fgar 7 faes a1 ¥ 399 7@ 29 79
SATRT 937 g1, 9% g faeAt #1 g
a3 ¥ gFar 1 3afaw vu fAEm g
3T AN & weaey & ga weaafy 9 &
F¥T AT & )

g o=y # f&r wgar =g F
dw 1 afcfeafy w1 go  amwy frmed
97 JATgE § | A AT ALHTR (A
¥ F39 I3 JT FUAGE a7 FIA ATAT
arwal, fgaT ¥ AT 9¢ I q Av ArFai
Fi FAT AT SFAT 9T qFAT L 1 UnE
F @R 7 yud 51 o @wa oAl
wE AF @ e srawa &1 Hfew
ga% T mrgeas & 05 g7 & 38f 9%
8T udr Afaar fgifa &3 e
queT o @

SHRIMATI C. AMMANNA RAJA
(Andhra Pradesh): Mr, Vice-Chair-
man, I am glad to be able to support
the Motion of Thanks moved by you
to the President. While speaking
on this actually I feel it would have
been better if there was a separate
discussion held on the revoluticnary
process that is going on in the coun-
iry on the language issue. Now we
are sO much obsessed with it that
even though there are so many other
burning problems, we are not able to
mention all those things in the speech
because the time is limited, and we
will not be doing our duty if we do
not bring it to the notice of the Gov-

-
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ernment how much perturbed people
are all over the country particularly
in the South over the confusion that
has been caused after passing that
amending Bill along with that Re-~
solution, Probably the Government
thought that they would be solving
one problem by passing that Bill, but
they have added to our problems.

SHRI N. PATRA (Orissa): You
have voted for that. We have done
it because we are not used to indisci-
pline and I want to bring it to the
notice of the people of the  whole
country that we require to  oObserve
some discipline, If people were aware
of if, it would not be very difficult
today, as it is obtaining all over. We
have voted for it because of the disci-
pline we are used to. But even then,
we were telling the Government that
this was not a solution at all. On the
other hand, they said that ithey were
only codifying the assurance given by
Pt. Jawharlal Nehru. That was not
what came out of it. Pt. Jawharlal
Nehru and Mr, Lal Bahaduyr Shastri
said that we would have Englizh as
the associate official language as long
as the people of the South wanted.
That does not mean that the Hindi
people will have Hindi and the people
wanting English will have English.
Hindi is accepted as the official langua-
ges of the country not only by the Hin-
di people but all over the country,
even by the South and that position
should continue, And English, as the
associate official language, also must
be learnt both by the South, by the
North and everybeody. Otherwise, what
is the use of having English for those
wanting English and Hindi for those
wanting Hindi? It means that you
are dividing India into two bits. That
is not what was anticipated. Now,
whom are we to blame for all this
confusion? We said, this Hindi or Eng.
lish business will not do. That was
what was written in the Resolution.
It must be Hindi and English for all
people, Otherwise, there is not con-
tact or communication or there is no
unity or integrity or there is nothing
connecting the whole country. So,
I am sorry to say that the Government
has not listened to it. And goon after
the passing of it and during,
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ing, the process of passing it, there
was agitation all over the country.
And even when we were having the
Congress Session in Hyderabad, the
Congress President said that it needed
a little rethinking. At least then they
should have stopped and not hurried
with the giving of assent by the Pre-
sident because it would become an
Act and after that it would be diffi-
cult to change it even if we wanted
to. It requires a little rore efiort and
little more time. We cannot take things
for granted. We must carry the people
with us; we must carry the public with
us. Democracy means the rule for
the people and not just doing wnat

we like. I am sorry to be speaking
in this vein.
SHRIMATI YASHODA REDDY

(Andhra Pradesh): Why do you feel
sorry?

SHRIMATI C. AMMANNA RAJA:
It looks as if I am opposed to the Gov-
ernment; it is not that. I want the
Government to understand the feel-
ings of the people. As it is, we have
various problems to think of from
the morning till the night. There
is nothing that causes happiness to us.
In addition to that why are we creat-
ing more problems Now, I want to
know, because of this how many stu-
dents have lost their lives, how much
of property hag heen destroyed, Cen-
tral and State property and how many
officers were injured both police and
other officers. It is all a very very
sad thing that has happened and it is
now made worse by so many people
living in so many States. Particularly,
Madras has taken a very unhelpful

and extremist view. 'They say that
they do not want any Hindi, they
do not want any Sanskrit, they do

not want anything that is not Tamil.
And they want English only as far as
the Centre is concerned and as far as
the central services are concerned,
not for use in their own State. That
‘means, people, living in that  State
will have to suffer. They have made
all regional languages as Tamil inclu-
dine the Central Services, the All
India Radin and our Government is
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sitting and tolerating it. What hap-
pens if suddenly they switch over w
‘Lamil in Madras? Everybody remem-
bers that Madras was once considered
whether it should go to Andhra Pra-
desh or Tamil Nad., The Andhras liv-
ing in Madras State were so many
and in the City particularly there
were so many. The doubt was there.
Even now there are so many people,
not only Andhras, but there are the
Malayalees, there are the Kannadigas
and there are so many other people.
Now, suddenly if they switched over
to Tamil, what happens to the
others? These people do not allow
the Centre to use Hindi because the
Tamil people will .be at a disadvant-
age, What about the Telugu-speaking
people living in Madras? Are they
not at a disadvantage? What langu-
age should they learn in the schools
and colleges? And those who  are
there already, who have learnt Telu-
gu, they will not be able to get any
jobs at all. They have to leave. They
have created a very unhappy situa-
tion in Madras for the  minorities.
Some people who may not know the
significance may say that it is a State
subject. It is not. The Linguistic Mi-
nority Commission should have to
look after the minorities, Even the
Central interests are not safeguarded
in Madras. They say, no National en-
them, no Hindi, no flag, no NCC, no
ACC because the commands are given

in Hindi. And what is the Centre
doing? Is it to be tolerated? Just as
Mr, Parthasarathy said, this should

be considered as treadon and anti-
national and immediately some steps
should have been taken against them.
But a thing is done. In some speech
somewhere the Prime Minister said
that they would take action. What ac-
tion was taken and when, I do not
know. They allow these things to
continue,

I am sorry that I have to refer to
this also. Our President—I am not
criticising his action—while inaugu-
rating the World Tamil Conference in
Madras says that he looks forward to
a day when it will become an inter-
national language.....(Interruptions).
No, ‘International language’ he said.
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Will you please wait for your chance?
I am sure you will get a chance. I
am referring to this because you are

giving too 'much of importance to a
people.  They think that they are
very very important that they can

do what they like.....(Interruptions).
I do not know whether it is ancient
or primitive. Whatever it is, even be-
fore Independence, I want to remind
hon, Members that on the rupee coin
we used to have English, Hindj, Ben-
gali and Telugu, there was no Tamil.
Why? By doing propaganda..

SHRI M. GOVINDA REDDY (My-
sore): There was Kannada aiso.

SHRIMATI C. AMMANNA RAJA:
There was no Tamil. I am saying
what I know. .

ot

SHRI N, R. MUNISWAMY (Mad-
ras): But you are misrepresenting.

SHRIMATI C. AMMANNA RAJA:
You can represent properly when you
speak if it is such a great language
and all that. We have got music in
Telugu. We have got music in Kan-
nada. There is Thyagaraja, there is
Purandaradasa. We do not have any
great musicians known in Tamil....
(Interruptions) No, no. You are going
on ignoring certain people  because
they are not vociferous or assertive or
they do not bully you. There was no !
much of Telugu predominant gt that
time. The Tanjore Saraswathi Ma-
hal Library is full of Telugu books.
Why is it so? It is because people who
can have their way do it in so many
ways. It was all Telugu. And now
gradually...... (Time bell rings). No,
no. My time is not over. In my
own case, in my own time, I know,
In Madras, wherever there were Te-
lugu names written on the  streets,
they used to write them in Tamil and
if it was Naidu, they used to make it
Naicker. I am telling you history.
I am telling you what I know because
I feel strongly: about it. And people
talk without knowing anvthing, Un-
fortunately, when you think of south,

you think only of Tamil. This is be-
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cause they go on talking so much
about Tamil. You have to listen to
their Radio “Sentamil” to know facts.
We do not talk of Telugu as a langu-
age. It does not require g  propa-
ganda, When Mr, Kumaraswamy
Raja, the then Chief Minister of
Madras, came away to Andhra Pra-
desh—he used to speak Telugu but
he learned Tamil—then Tamil was
forced down the throat of the people.

SHRI S. S. MARISWAMY: No, no.

SHRIMATI C. AMMANNA RAJA:
Today in Andhra Pradesh if there are
Tamil-speaking people in Massauli-
patnam or Bezwada, we have offered
to them a separate section for learn-
ing their language because people
‘must learn in their own mother-ton-
gue. Similarly, we have given equal
status to the Urdu-speaking people. In
the same way facilities should exist
for Telugus in Madras to learn Telugu.
Is it not justice, is it not fairness to
ask for this? Ask Mr. Bhaktavatsalam.
He learned his alphabet in Telugu be-
cause Chingleput was a Telugu-spea-
king city and the records used to be
kept in Telugu. Gujart is doing busi-
ness in Madras used to keep records
in Telugu. (Interruption) I know it
I was Deputy Speaker at that time,
Injustice hag been done even at that
time. ‘That is why I was protesting.
I know all these things. That is why
I am mentioning all these things.

SHRI S. S. MARISWAMY: Kindly
listen., The Madras Chief Minister
made a statement two days ago before
the Madras Assembly that special ar-
rangements would be made to teach
not only Telugu, but Malayalam and
Kanarese along with Tamil with equal
status,

SHRIMATI C. AMMANNA RAJA:
Keep English in its origina] position
because you are asking for English
here. You ask for your rights in
Ceylon. You ask for your rights in
other places. Can we not ask for our
rights in our own place? o
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SHRI S. S. MARISWAMY: It is
already there. Why do you sepa-
rate? 'The Telugus of Tamilnad have
already become Tamilians. ...

SHRIMATI C. AMMANNA RAJA:
Please do not take any time. 1 was
always warning, and even today I
say that the D.MXK. is more danger-
ous to the country than even the
CP1 (Leftist) because at least we
xnow what they stand for. But these
D.M.K. people are so surreptitious.
They have suspended their agitation
for separatism only for the time being

t some more things

because they wan
from the Centre. Anyhow, things
the Govern-

will improve 1 hope, and
ment will open their eyes and will
not allow them to take separatist

ways, leading to disintegration, dis-
unity and separatism.

What is happening in the Bengal
Legislature? This is all very sad.

People who do not believe in demo-
cracy, why should they come to Legis-
jatures at all? 1f they do not allow
the Governor to enter the Assembly,
why should they be elected at all?
They can g0 out? Even here, what
happened? The DMK, people abs-
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taineq from attending the President’s
Address. Is it not against the Cons-
titution? You have a right to protest
against anything that the President
says or does not say in his Speech - . -

SHRI S. S. MARISWAMY: In spite
of all that you say for Madras, they
elected you as their Deputy Speaker.

SHRIMATI C. AMMANNA RAJA:
1t was my right. 1t was not given to
me out of any generosity. That is
what 1 am asserting here.

SHRI S. S. MARISWAMY: She was
the Deputy Speaker of the Madras As-
sembly and it was she who led the
agitation to separate from Madras;
otherwise we would have 'made her
the Chief Minister.

SHRIMATI C. AMMANNA RAJA:

Thank you very much. It is really
amazing. Why do such people come |
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to the Legislatures at all? If they want
to protest, well, they can do it in the
streets.  What is happening in Ben-
gal? They do not know anything
about democracy. People come and
occupy the Chairs meant for the Gov-
ernor and the Speaker. And, then,
there are some 1adies lying down to
prevent the Governor from entering.
What is all this? 1 want to know what
the Centre wants to do in these mat-

ters.

Just one thing about the language.
You know that everybody, except
Madras, agreed to have Hindi as the
official language. Now they are going

back on their word.
(Inter'ruptions)

SHRI S. S. MARISWAMY: In Ban-
galore there is agitation. In Andhra
Pradesh there {s agitation all over.

SHRIMATI C. AMMANNA RAJA:
We all agreed in the beginning. But
we had to rethink about it because of
the extremist elements, because of
the attitude taken by certain people.

SHRI S. S MARISWAMY: By
whom?
SHRIMATI C. AMMANNA RAJA:

formation, yesterday

Just for your in
d in the Andhra

a resolution was passe
Assembly. You see we were all very,
very willing to have Hindi as the offi-
cial language but for the attitude of
some persons. The other day in a
conference, oné lady, who knew Eng-
lish very well, insisted on speaking in
Hindi. I submitted to her that 1 was
not asking her as a matter of right to
speak in English but 1 requested her
to speak in English so that I could
understand fully. But she said that
she understood only Hindi. Similarly,
Member while speaking

an hon.
something gbout the Railways used
the words “Sone ka dabba”. 1 was

wondering what it was because it
could not be gold compartment since
there is not much gold in our country.
Then it occurred to me that by “Sone
ka Dabba” he meant a  “sleeper
coach”. I am quoting this just to
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show how difficult it is even for a
person who studied Hindj in her In-
termediate. Therefore, we have our
own difficulties. If I go and settle
down in Allahabad or Lucknow, with-
in five years I will be able to under-
stand and speak Hindi because it is
the atmosphere that matters and not
the books. So we have really diffi-
culty. Therefore, even though we are
very anxious, we have no objection at
all to Hindi being made the official
language, but give us time. I do not
like this unhelpful attitude of the
Hindi people.

2o moving the official resolution on
language in the Andhra Pradesh As-
sembly, Mr. Brahmananda Reddy, the
Chief Minister said . . .

AN HON. MEMBER: Which paper.

SHRIMATI C. AMMANNA RAJA:
It is in every paper, It is the official
language resolution. I am reading
from the Hindustan Times. He said:

“ . commended the three lan-
guage formula as one absolutely
necessary for maintaining national
unity and integrity,

The resolution, based on an all-
party consensus, arrived at on the
issue last night, contains five pro-
visions and urges that the resolu-
tion adopted by Parliament be am-
ended because “it has led unfor-
tunately to serious handicaps for
people in the non-Hindi speaking
States.

The resolution also urges “cqui-
table representation to all States in
Central and all-India services”.

It ends on a note of warning that
‘quick and effective action on tae
lines suggested in  the resolution
before the 'State Assembly could
alone remedy the deteriorating
situation and pave the way for a
lasting solution 1o the language

problem’. It adds ‘however in
case the disadvantage to any lan-

i
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guage group in regard to the entry
to Central and all-India services
and instruction in schools and col-
leges continues hereafter, then it
will be open to the State to evolve
its own policy in the interest of
the people'. "

He goes on to say:—

“ ... Today some States like
Andhra were ignored and neglecied
in this. All States and all langua-
ges shoulq have equitable represen-
tation here. It was important that
the three-language formula was
applied at the time of recruitment
to Central Services because the idea
of a ‘working knowledge’ wou d
not suffice to equalize the burdens.”

So this is what everybody is feeling.
Not only that you may call me a re-
sctionary, I do not mind, 1 want the
Central Services to be in proportion
to the population, otherwise justice 1s
not done, One State adopts one
policy. Another State adopts an-
other policy and people who are very
loyal, peop’e who are very sincere
suffer, It is we who suffer. There
is no Andhra officer in Madras where-
as we keep so many Tamilian officers
in Andhra. Like that, by irying to
follow the Constitution, by irying to
pe loyal to the country and loyal to
what we profess, we suffer, So I want
to suggest very seriously and very
gincerely to the Central Government
that they must hereafter provide
services in the Centre in propcrtion
to the population, Not only that, I
want a'so the Government to place
on the Table of the House the amounts
in rupees spent on the public under-
takings and public institutions in the
various States. I know that certain
States which hawve the pull, which
have the influence, manage to get
everything that they want from the
Centre whereas some of us are not
getting anything even for our mini-
mum needs.

SHRI M., GOVINDA REDDY: What
about Nagarjunasagar?
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SHRIMATI C. AMMANNA RAJA:
Nagarjunsagar is very well kncwr.
We have to sink all our monies on
Nagarjunsagar to feed the country.
Is that fair, I ask you. Now that
the Minister of Broadcasting is here,
1 may mention another thing. When
we go out we cannot carry big radio
sets. We take fairly big sized tran-
sistors. Now I want to hear Hydera-
bad. I cannot hear. I want fo hear
Vijayawada, 1 cannot hear. I hear
Bombay, I hear Trichy, I hear Madras
and 1 hear Bangalore. I want justice
10 be done {o us. I want mMore power-
ful transmitters to be installed at
least in all the State Capitals. Do I
not want to hear my own Telugu
music and Telugu news? I was talk-
ing to Shrimati Nandini Satpathy the
other day about this. We used to
have Hyderabad Station start at 6-O
Clock in the morning. But now they
have begun to start at 6-30 in the
morning, I do not know why this
change has been brought about. And
classical music and all these things
have been cut down for the sake of
other things, I do not know what.
So I want the Minister to look into
these matters. There are many other
things I want to say. If I get another
opportunity, either during the Budget
debate or on some other occasion, I
shall give vent to my feelings on those
things also. Thank you very much.

SHRI MULKA GOVINDA REDDY:
Mr. Vice-Chairman, Sir, the President’s
Address was a very monotonous one,
a distressing, gepressing document.
We need not congratulate the Presi-
dent for this address that was given
to us, He has catalogued so many
ills that have happened and so many
problems that are facing this country.

Let me first take up the question of
language. It has agitated the minds
of so many people in this country.
When this language Bill was discussed
when the Resolution on the ianguage
was discussed, the very Chief Miris-
ter of Andhra Pradesh, of whom the
hon. lady Member was so proud, and
the Chief Minister of Mysore, who is
now the Congress President, did not
move their little fingers to protest
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against the injustice that was per-
petrated on the non-Hindi speaking
people of thig country.

SHRIMATI YASHODA REDDY:
They have to be congratulated that
at least belatedly they are able to
realise it,

SHRI MULKA GOVINDA REDDY:
They are realising it not because
wisdom has dawned upon them, but
because the students, who are the
victims of this language rolicy, are
protesting in Andhra Pradesh and in
Mysore, and that is the r:ason why
these people are now trying to see
whether any consensus can be arriv-
ed 2t and  whether this  tanguage
question can be re-opened. We all
agree that the three-language formula
should be implemented. That has
been accepted. But most of the Hindi
States have not implemented this
three-language formula. They are
implementing only g one-language
formula, thereby making the Madras
Government take an extreme attitude
in this matter. It is not tnat Madras
wanted to have only Tamil and Eng-
lish, It is only the attitude of the
Hindi-speaking States that made
them take that extreme position. I
am not here to defend the action of
the Madras Government. But this is
the retalitory way in which the
Madras Government is looking at
this problem. Too much of fanaticism
for any language is not going to solve
this problem. I and members of our
Party appeal to the Hindi-speaking
people that they should have pctience,
that they should have forbearance
and that they should move slowly on
this question of language. Then only
it is possible for the people of this
country to make Hindi not only the
official language, but a real link lan-
guage in this country, But their
haste, their over-enthusiasm and
their fanaticism kindled retaliation in
the non-Hindi speaking areas. It is
not that the people of the non-Hindi~
speaking areas are whipping up this
agitation. It is the students who are
going to be affected by this language
policy who are conducting these agi-
tations. We deplore violence being
practised by any section of the student
community or by any section of the
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But unfortunately, Sir,

population.
olence that

as you know, it is only Vi
makes this Government open their
eyes and think afresh on yroblems
that face this country, If the students
resort to violence, what ubout the
violence resorted to by organised
Governments? They have let loose
police raj in Andhra and Mysore.
Only the other day, 1 was reading a
document regarding the atrocities com-
mitted by the police in Bengal. The
‘atrocities committed by the police 1n
Mysore are so severe that po civilised
human being can tolerate the condi-
tions that are now  prevailing in
Mysore. When the students conducted
a peaceful demonstration, a peaceful
violation of Section 144, they were
fired upon. The students were beaten

up by the police.
AN HON. MEMBER: Where?
SHRI MULKA GOVINDA REDDY:

In Bangalore, Mysore and so many
other places in Mysore Siate. Not
only‘ that, when the Vice-Chancellor
was counselling patience and was ad-
vising the students not to go on
strike, tfear-gas shells were fired.
Luckily, those shells did not hit the
Vice-Chancellor. The Vice-Chancel-
lJor himself complained about this.
Without the permission of Vice-
Chancellor, the police entelted
the precincts of the university
campus. This is against all accepted
that the police should enter the pre
cincts of the university campus with-
out the permission of the authorities
concerned. The Vice-Chancellor has
condemned the action of the police-
Not only did they enter the campus,
wut they entered the class-rooms,
beat up the Principals and beat up
the Lecturers who were reading in
she Library. Not only that, they en-
ferred the university and college hos-
tels also. The students were beaten
up. They were Dbleeding. 1 was a
witness to the fact that some of the
students were beaten up by the police
hooligans and they WweTe b'eeding
there, This is the state of offairs not
snly in Bangalore, Mysore and othtfr
places, but in most of the towns in
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Mysore State and in Andnra Pradesh.
And this made the Chief Ministers of
Mysore and Andhra ask the Central
overnment to re-open ihis question.
If sanity was there and if unequal
wurdens had not been imposed on
sertain areas, this trouble would not
have arisen. There was no need for
that Resolution to have been passed
vy “this Parliament which imposed
unequal burdens on the non-Hindi
speaking areas. Therefore, Sir, this
language question is a very jimportant
question; it has touched the hearts
of many people. Language should
not be a disruptive force in this voui«
try and it should not impair the unity
of this country, On the other hand
it should be a unifying force, but it
has become a disruptive forca. It is
hoped better and wiser counsels
would prevail on the Congress leader-
ship and on the powers that be so0 that
a satisfactory solutions is evolved and
this three-language formula js im-
plemented faithfully in all the States.

Mr. Vice-Chairman, what is it that
we are seeing today after the last
General Election? In 9 out of 15
States the Congress has lost its majo-
rity. Non-Congress  parties have
come together to form ron-Congress
Governments in some States. In Raj-
you come, Mr,
Vice-Chairman, the Governor behaved
In utter violation of the

very badly.
constitutional provisions he tried 1o
help a minority party to come to

power by rejecting the plea uof the
majority group to form the Ministry.
Again in Bengal when the United
Front Ministry was functioning, the
Governor, without waiting for the
Assembly to meet, dismissed the
Ministry and instal'ed a puppet Minis-
try there. His plea was that the
United Front Ministry had lost the
majority and he had veceived
letters from Shri P. €. Ghosh
and from the Congress Party leader
that they had the majority, On the
basis of the letters received, Mr.

Dharma Vira had the gudicity, ie
utter violation of the constitutional
to dismiss the Ministry

provisions,

| and installed a quisling Government
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in West Bengal. But today what has
happened? Sir, 18 members uf the
Indian National Democratic - Front
have withdrawn their support irom
the P. C. Ghosh Ministry, thereby re-
ducing the present puppet Ministry
of Shri P. C, Ghosh to a minority.
What has this wonderful bureaucrat
done there? He has not ibe courage
to admit his mistake and rectify the
mistake that he committed some two
months back. He has not dismissed
the Ministry which he shou!d have
done. Even now I say that it is not
given to the Governors {0 play poli-
tics, that it is not given to the Gover-
nors to dismiss elected Ministries
without testing the strength of the
Ministries on the floor of the House.
But when once he dismissed the
Ministry of Ajoy Mukerjee saying
that that Ministry had lost the ma-
jority, with what purpose can he now
say that he cannot do the same thing
now? Does he want o apply double
standard, if it is a Ministry supported
by Congress, one standard and if it
is a Ministry supported by another
non-Congress Party, another stan-
dard? Is this the way how a Gov-
-ernor should behave in this country?
Is this the function of the Governors
to play politics and to take a partisan
attitude and to be mere tuols in the
hands of the Congress monopolies?
This is very unfortunate and we
should try to revise »ur Constitution
and strip the powers of the Governors.
In fact there are no powers empower-
ing the Governors to dismiss the
elected Ministries but unfortunately
the Central Government which is run
by this discredited Congress hasg ap-
proved the action of the Governor,

What is happening in Bihar? Here
again the Governor has misbehaved.
Tn utter violation of the Constitution
bhe has installed one Mr. Handal who
is losing his strength in the Assembly
as Chief Minister. What has heppen-
ed there? He was a Minister there
for 5 months 28 days or so. He could
not continue for more than 6 months.
They tried to see whether he could
be nominated as Chief LIinister being

elected as the leader of the Soshit Dal
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supported by the Congress Party, But
the lega. opinion went against them.
Then they resorted to another sub-
version of the Constitution. What
did they do? He was nominated to
the Legislative Council. Nomination
to the Legislative Council is governed

by the Constitution. Article 171(5)
o: the Constitution says:
“The members to be nominated

by the Governor under sub-clause
{e) of clause (3) shall consist of
persons having special kncwledge
or practical experience in respect
of such matters as the rollowing,

namely:—
Literature, science, art, co-
operative movement and social ser-
vice,”

I would like to ask the fIovernor
of Bihar under what category this
Mr, Mandal was nominated ¢ the
Legislative Council.

SHRIMATI YASHODA REDDY:
Political art. N

SHRI MULKA GOVINDA REDDY:
Yes, political manoeuvring he has;
there 1 agree. But that is not cover-
ed under the constitutional rrovision.

Similarly what happened in Mysore
in the past? The present Cnief Minis-
ter of Mysore is also the Congress
President. He is holding both the
offices, He does not want to relin-
quish either this or that. I know it
is for the Congress Party to take note
of it. But he is spending the
money of the exchequer, the money
of the State Government, ifie taxes
of the ordinary people of the State
in order to further strengthen the
cause of the Congress Party of which
he is the President. This is not the
way the Congress Party which is sup-
posed to be the premier political
party in this country should set stan-
dards; they should set some healthy
standards. This is not the way how
they should behave. What happened

- in 1962 was that he was Aefeated in

his home constituency. In order to
get elected at 1tne Jeader and ther
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become the Chijef Minister, he reques-
ted a Member of his own party to
resign from the Assembly member-
ship and nominated that member who
resigned in favour of WMr. MNijaling-
appa to the Legisiative Council in
utter violation of the provisions of
the Constitution. This is how the
Constitution has been subverted by
this Congress Party. This is how the
Constitution has been subverted by
the Governors who are there to de-
fend the Constitution. This is how the
“Constitution is violated by ihe Gov-
rernars,  Mr. Vice-Chairman, 1 there-
fore say that Mr. Mandal’s Ministry
tshould not have been installed thete.
"The Governor who was not acceptable
to the last Ministry was thrust upon
it in Bihar. The Central Gciernment
is making appointments of ihese Gov-
ernors in a partisan way. It wants
those people who are going to play
a subservient ro’e according to the
dictates of the Congress Party. The
Congress Party must have the toler-
ance to tolerate non-Congress Gov-
ernments {o be in power, They should
have the patience ang the decency to
be in opposition. When the people
have given a verdict against them,
they should not try to subvert the non-

Congress Governments in  this

5 p.M, illegal and unconstitutional man- |

ner. They have massacred parliament-
ary decencies, they have massacred the
-democratic values of the people of
India. In the name of the Constitu-
tion and in the name of democracy,
‘they are doing everything possible
an earth to subvert democracy. This
is not going to bring a fair name to
‘this country. This has shaken the
very faith of the people of this coun-
try in the democratic institutions.
“This is not going to help to further
“he cause of democracy. I therefore
urge that the Congress Party should
try to be in the opposition wherever
lhe people have rejected them at the
polls.

The President was pleased to say
something about our relations with
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China and Pakistan. This is what he
said:

“As for our relations with China
we have always wished the Chi-
nese people well, We naturally
expect China to respect our right
to pursue our own domestic and
foreign policies. The principles
of mutual respect, non-aggression
and non-interference alone pro-
vide a durable basis for interna-
tional relations. On our part, we
seek restoration of our relations
with China on these principles.”

forgotten
the vow that Parliament had taken
in November 1962. We will not rest
until the entire territory that has
now been ocdupied aggressively by
China is vacated. What happens to
the solemn pledge that we gave to
ourselves and to the country? In this
he pleads for normalisation of rela-
tions with China. Yes, we do want
to have friendly relations with all
people, particularly with our neigh-
bours but here is a country which has
committed unprovoked aggression
against our country. Here is a coung
try which has violated all the pacts
and the Panchasheel that were en-
tered into between the two coun-
tries, Here is a country which does
not believe in the principle of mutual
respect, which does not believe in
non-aggression, which does not be-
lieve in non-interference and  with
such a country the President, under
the inspiration of the Prime Minis-
ter, has advised us to be friendly,
irrespective of the fact that China is
still continuing to hold about 20,000
square miles of our territory. So it
is time that we should take every
steps to see that this aggression is
vacated. I have no doubt that the
present Congress Government is in-
competent and incapable of deliver-
ing the country from the clutches of
the Chines aggressors.

Similarly we want to have friendly
relations with Pakistan but what has
happened? Pakistan does not believe
in the Tashkent Agreement. In spite
of the provocations we have tried to
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implement the Tashkent Agreement
but Pakistan refuses to have any
meeting at the ministerial level to
discuss the problems confronting the
two countries, Pakistan does not be-
lieve in the Tashkent Agreement but
we go on chanting this mantram that
we believe in the Tashkent Agree-
ment, Good, but the other party does
not believe in it. This one-way tra-
ffic should stop. We have released
unilaterally all the ships that were
seized by us but Pakistan has not
released all the ships that were sei-
zed by them in 1965. So some at-
tempt should be made to see, if possi-

ble, through the good offices of the -

USSR, that all these ships are re-
leased by the Pakistan Government.

There is a reference to Israel in
the Address and to the West Asian
crisis, We are interested that this
crisis should be solved as early as
possible but amicably it should be
solved. Yes, the aggression should
be vacated but the Arab countries
should be advised to recognise the
existence of Israel. Vacation of ag-
gression and the recognition of Israel
go together. The Government has
played a very partisan role in this
connection and therefore it hag lost
its initiative to solve this burning
problem. This morning the question
nf the Suez Canal had come up in the
House. Because of the closure of the
Suez Canal, the Government of India
ar.d the people of India are paying
heavy freight charges as the ships
are to be diverted through the Cape
of Good Hope, So this question should
not be kept pending for a long time
and it is possible to solve the West
Asian crisis provided the Government
of India takes an impartial attitude in
this matter and we should see that
Israel’s existence—Israel which is a
Member of the United Nations—is
recognised and there is mutual res-
pect for the territorial integrity of
Israel as well as the Arab countries.
Our relations with our neighbours
should be improved, 'The President
has made a particular reference to
the South and the South East Asian
countries, It is unfortunate that
enough attention has not been paid
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to our relations with our neighbours
and with the South and South East
Asian countries. It is necessary that
we have better relations with these
?ountries because they are also fac-
g a similar aggressor as we are
today—China—and China which is
an expansionist power, wants to
subvert democracy, wants to destroy
(_iemocratic values and wants to have
1ts. own hegemony in the whole of
Asia. Therefore, it is hecessary that
the countries of South and South East
Asia have more friendly relations
and we should do everything in our
power to give them aid in order that
Fhose countries may build up their
industries and may improve their
economy. In this respect I would say
thfat we should have better relations
with Formosa. It is true that we ad-
vocated the admission of the People’s
Republic of China into the Security
Council but now things have changed.

Ch%na is a friend of our enemy.
Chlpa has committed aggression
against us,

S.  China, if admitted into
the Security Council, with the power
of voting there,

\ will always vote
against us and vote in favour
of Pakistan, Therefore, our re-
lations with  Formosa should be

improveq and we should recognis-
bot'h Chinas—the People’s Republie «
China as well as Taiwan,

AN HON. MEMBER: Wh
the G.D.R.? t about
SHRI MULKA GOVINDA REDDY:
In his Address the President has said:

“It is gratifying to note that the
brocess of detente in Europe conti-
nues. Our own relations with the
Eux:o_pean nations, regardless of their
pohtlfzal systems and ideologies, are
Erowing satisfactorily.”

But this is not the whole truth, Qur
rglations with all the European na-
tions are not growing satisfactorily,
We are prejudiced against political
sys‘tgms and ideologies that are pre-
vailing in Europe. Just now my
attention was drawn to Germany by
one of our Members who asked:
‘Why not recognise the GDR.”
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Yes, we should not be prejudiced
against the political system that is
prevailing in the G.D.R. What we
want is, if there is a reality, if a
State is a reality, irrespective of the
political complexion of that country,

we should recognise it, We should
recognise the German Democratic
Republic, Of course our relations

with West Germany, for some time
to come, may not improve. The West
German Chancellor, when he was
here, held out the threat that, if we
have any relations, diplomatic rela-
tions with East Germany, the West
German Government will have +to
think twice whether to continue their
relationship with India in a friendly
and diplomatic way. These threats
we should not heed. This is only a
threat to prevent the Government of
India from recognising East Germany.
We are interested in recognising all
countries which are a reality, and the
GD.R. is a reality, On the other
hand, West Germany as a State has
taken, during and after our war with
Pakistan, an unhelpful attitude, and
it has always tried to help Pakistan
through military equipment. So even
this consideration should weigh while
we consider the question of recognis-
ing the G.D.R. I therefore plead that
we should not only recognise the
G.D.R., that is East Germany, but we
should also recognise Taiwan and
have diplomatic relations a{ Embassy
level with Israel.

Mr. Vice-Chairman, then there is
reference to the agricultural sector
in our economy, It is true that we
are having, if not a bumper crop, a
good crop, after all the ills that we
have suffered in the last twenty years.
I hold the Congress Party responsible
for that. In our First Plan adequate
attention was not paid to and ade-
quate resources were not provided
for improvement of agriculture, so
.much so that we have to depend more
on rains and nature to have better
crops. And by neglecting our agri-
culture the Congress Government has
driven this country to go to other
countries with a

f
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wheat, for rice, for all the foodgrains.
that we want. And this position
would not have been there if proper
steps had been taken at the proper
time, And even today the prices are
going up. When the Central Govern-
ment employees or the State Govern-
ment employees ask for merger of
dearness allowance in pay, the Fin-
ance Minister says that the present
spiral will stop and it is likely that
the prices might go down. It is not
s0; in the last so many years the
prices have been going up. And they
should have taken an average of the
price level for the last five years and
merged the dearness allowance of
Central Government as well as State
Government employees in their pay.
We must have contented Government
employees. ‘Then only they can give
their wholehearted support to the
policies of the Government ang they
can see that the policies of the Gove~
ernment become effective and pur-
poseful.

I would now like to take up another
point, Mr. Vice-Chairman. The Presi-
dent has referred to the corruption
that is now prevailing in the adminis~
tration, Political corruption is there.
Nepotism is there, and they are going
to bring forward a Bill appointing a
Lokpal to look into these charges. The
Santhanam Committee had made very
sound recommendations, that when-
ever allegations are made against per-
sons in authority, particularly against
Ministers, if the allegations are made
by 10 M.L.As. or M.Ps,, they should
be referred to a panel of Judges and
one of the members of the panel
should be chosen by the President to
look into those allegations. But they
have not done so. In Mysore charges
of corruption and nepotism were made
against the present President of the
Congress, who is still the Chief Minis-
ter of Mysore, But they were not
looked into. They were made by 35
M.L.As. including some 10 Congress
M.L.As. at that time, and by some
M.Ps, So the people of Mysore have
lost all faith in the Central Govern-
ment, and the Central Government,
which is run by the Congress 1'ariv,

begging bowl for ' looks at these problems in a partisan
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manner, not in an impartial manner.
They want to hide the misdeeds of
their party-men in different States.
They tried to save Mr. Biju Patnaik,
but he could not be saved. The com-
missions and omissions of Mr. Biju
Patnaik and Mr. Biren Mitra were
exposed and so they could not be
saved. They tried to see that Mr.
Kairon was not brought to book. But
the commission of inquiry exposed
him. I therefore demand that there
should be a commission of inguiry to
Zo into the charges of corruption and
nepotism and favouritism that were
practised, that are Dbeing practised
and will continue to be practised by
Mr. Nijalingappa and his henchmen,
and if Mr. Nijalingappa continues to
be the Chief Minister getting the
post of the Congress President de-
valued to that of the Chief Minister,
he will continue to commit these ill
deeds in Mysore. It is high time that
the Central Government takes not @
partisan attitude but an impartial
attitude so that the confidence of the
people in the administration is
cestored and these political corrup-
tions and other things are put an end
to.

i

Thank you.

SHRI N. R. MUNISWAMY: Mr.
Vice-Chairman, associating myself
with the mover of the Motion of

Thanks, I offer my grateful thanks to
the President for the Address deli-
vered by him the other day to Mem-
bers of both Houses of Parliament at
that joint{ session.

Sir, on a perusal of this Address I
find that he has catalogued several
achjevements to the credit of India
after independence. My point is that
what we have achieved is not the
test, and is not to be gloated over;
but what should have been our
achievement is the test. If we com-
pare these two things of what we
have achieved and what we should
have achieved, then I would say that
we have not achieved much in com-
parison to the efforts that we have
put in. Now in the achievements
catalogued, whether in agriculture or
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in fertilizers or in industry or in the
tempo of economic development, or
in any other field, there is much to
be said which is not to the credit of
the administration, when the achieve-
ments are compared to the number
of people who are now residing in
this country after independence; wWe
have since increased in population by
almost one-third of what we  were
some twenty years back. When com-
pared to that, the agricultural pro-
duction, though it may be 75 million
or 92 million tonnes of foodgrains,.
there are the extra people who have
come inio existence, the newly-born,
and so the production is still not
enough to adequately supply the
needs of the whole population. There-
fore I would say that the agricultural
production in respect of foodgrains,.
when compared to the population,
really falls short of its requirements,
and that is the reason why we g0 in
for import of foodgrains from other-
countries, We have been saying ever
since independence that in a period.
of ten or fifteen years W€ will achieve
self-sufficiency, and this slogan is*
being repeated year after year, and
we only live in the hope that in
another five years we will certainly
stop getting foodgraing from other
countries. And we have been main-
taining the same trend ever since wWe
started saying that we are going to be
self-sufficient in the matter of food-
grains. Therefore, 1 would say that
the agriculturists, the farmers must
be given the necessary incentives by
way of credit loans and implements
to see that lands which are not being
cultivated are cultivated and Wwe
should also see that irrigation faci-
lities are given to them for this pur-
pose. So far as the States are con-
cerned, there are places where more
than two crops can e raised. But
what happens is that after one crop
is raised the land is left alone and
the people do not put forth the effort
needed to raise even 2 second Crop.
The reason is that they have already
produced enough for the family and
they do not feel the urge or incentive
to raise something more from the
land. So, for the time being all that
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land is allowed to be idle. Therefore
some sort of incentives should be
given to the agriculturists, say, in
the shape of credit and implements
so that they do not spend t{ime on
other things and do not remain satis-
fied with raising only one crop.

I know the language problem has
been referred to by Members from
this side as well as on the other side
of the House, There are the fears of
the Madras Government. In Madras
they have passed a Resolution, That
Resolution should not be viewed
from the point of view of the Hindi-
speaking people only. It is something
not to be implemented. They have
the two-language formula, i.e. Tamil
as well as English. One small error
was committed, of eliminating Eng-
lish altogether after five years which
might be said to be unfortunate, I
for one think that there is deep poli-
tics in it. I do not Dbelieve for a
moment that the Resolution passed by
them should be very gseriously consi-
dered by us. Of course, it has creat-
ed a sort of re-thinking all over the
country. It is said that the Bill as
well as the Resolution we passed re-
cently here in Parliament are to be
redrafted. They are now thinking of
how to amend them, how to make
the burden equitable as between the
Hindi and the non-Hindi areas. That
is a corollary or result of the Resolu-
tion passed by the Madras Legisla-
ture. They have insisted on the two
language formula being filtcwed by
other States also. We have lcen say-
ing here that no State supports the
Madras Government. But I may say
that when I compare notes with per-
sons from other States I find that they
in their heart of hearts are also for
two languages, ie.,, one the regional
language and the other English, Of
course, Hindi is supposed to be the
official language of India, But this
official language has not developed to
the required stage in the last twenty
years. After passing this Bill that
we have done, I doubt whether it
would ever be implemented. Accord-
ing to me it js impossible of imple-
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mentation as it is. Therefore, this
Resolution of the Madras Govern-
ment has given food for thought to
all of us and it has served to bring
all persons in the country together
who are against this Bill to thrash
out a common programme so that all
the persons in the country and all
the parties may accept a particular
formula. I am sure the time has
come when no State will accept any
formula adopted by another State.
This is a delicate problem and a deli-
cate subject on which everybody has
to give a second thought and not be

pressurised into implementing the
W pg well w e Desolelion. We

have seen the several upheavals tak-
ing place in State after State, The
situation instead of getting stabilised,
1 find each State turning out to be
a country, almost, We are having
fifteen States. We may be having
fifteen countries, so to say. And then
no State will follow the principle
adumbrated by the Centre. There-
fore, the time has come to convene a
Constituent Assembly which should
be asked to evolve a link language
or official language for the entire
country. I am sure if such a Consti-
tuent Assembly is constituted, it will
have representatives from the various
States. I do not mean that the pre-
sent Parliament should be dissolved.
This Constituent Assembly will be
entrusted with the task of finding out
the official language for all the States.

Along with that there is another
thing to be done, There is difference
of opinion as regards the Fundamen-
tal Rights between the Executive
and the Judiciary, There is a recent
judgment of the Supreme Court that
Parliament cannot do anything dero-
gatory to the principles enunciated

in those articles of our Constitution
and that if anything was really to be
done in that respect, then a Consti-
tfuent Assembly should be convened
and asked to go into that matter.
They say that Parliament has no
right to touch this Chapter. So this
also has created some sort of a
stumbling block as far as the progress
of the country is concerned. So this
subject also should be referred to this
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Constituent Assembly so that they
may tell us which language can be
fixed for the whole of India and also
how far these Fundamental Rights
can be amended. Therefore, I suggest
that g Constituent Assembly should
be convened. The time to do it has
come because we see that different
States are not following a particular
policy. We have seen in Assam how

they were saying non-Assamese should
get out.

SHRI AKBAR ALI KHAN: Parlia-
ment can do this job.

SHRI N. R. MUNISWAMY: I agree
that Parliament also can do it. But in
so far as the Supreme Court has pro-
nounced this judgment we must res-

pect their judgment, though there
may be difference of opinion from
one Bench and another Bench. The

latest Bench has said that whatever
had happened before that judgment
was delivered may stand; but after
that, in future we should convene a
Constituent Assembly. I think they are
wise men and their advice should
be adopted. Otherwise the Judiciary
and the Executive in this country will
be at loggerheads. The Judiciary has
duties adumbrated for it, We have
left some loopholes for them to
interpret in this way. So the time has
come for the Constituent Assembly to
deal with the question of language
and also this problem. Of course all
the time language has been a problem
in this country. We spent so much
time and so much money. But we have
not yet come to any final conclusion.
When this Bill and the Resolution
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per cent. They are at the top adminis-
tration. As for the rest we can ma-
nage at the lower levels with the re-
gional language. At the middle level
also we can manage with the regional
language. It is only at the top that
English has to be adopted. We are all
assembled here and we know Eng-
lish, Even those who do not speak
English, they do know English. But
they have taken a vow not to speak
in that language. As for those who do
not really know English, I do appre-
ciate their difficulty. But the Chair
also allows anybody who does not
know either Hindi or English to speak
in his own language.

Now this is the position. But we
see that the Congress Party has been
losing State after State. This language
question has given a good handle for
other Parties. The Communists are
happy because they love confusion.
The Jana Sangh is happy because it
has given them a platform on which
to work,

AN HON, MEMBER: They do not
want English.

SHRI N. R. MUNISWAMY: They do
not want English. Of course, they
know their places best, just as 1
know my own place best, There are
these difficulties. There are fissiparous
tendencies and the President has
rightly expressed distress and un-
happiness at the divisive forces be-
coming apparent in India, in the name
of community, language, religion and
so on, We are having all these things
here. We konw there are different
communities, Only one belonging to a
community can realise the difficulties
of that community and work for its
improvement, Who else will do it? So
also with religion. One belonging to
that particular religion will know the
difficulties and try to remove them.
Nobody else will be able to do it.
Such limitations or drawbacks are
there. We know that at the national
level we do not have them. But ordi-
nary people are bound to have them.
After all, we are ordinary human
beings and we have our own failings-
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-and drawbacks. Circumscribed by
them as we are, we have to reckon
with them and make allowances for
-all these small things. Therefore, I
say that the time has come to do some-
thing about it. Now the Congress is
powerful at the Centre ang in some
‘States. But even those States may slip
Out of our hands in a few years’ time.
We want to safeguard the unity of
the country and it is time that we
thought about the unity of the coun-
try and did something, We are bother-
ed about the unity of the country and
not about uniformity in India. A
uniform language is essential but let
us have unity first. We are thinking
of Rashtrabhasha; Rashtra is first or
Bhasha is first, I want to know. Un-
less you have a Rashtra you cannot
have a Rashtrabhasha, Before you
have a Rashtrabhasha you must have
the country first. First think of the
«country and when you have the coun-
try, then think of a language in re-
Jation to that country. But now if you
think that it gives rise to divisive
influences, then suspend it for the
moment. There is nothing wrong in
doing that. The President can, under
‘his own powers, suspend the particular
article of the Constitution or he can
suspend the implementation of the
Language Act and the Resolution so
that we can work out an arrangement
in such a way that all parties are
‘brought together. Eeven the Jana
Sangh has given a rethinking to it.
‘They are saying that something should
be done about it, Everybody is think-
ing like that. Individually if 'you go
and ask them they are not so much
-against English but as a group they
do not want to accept it, the reason
being that they are bound by certain
regulations of their party. That is the
platform on which they base their
political growth. How can they grow
unless they have got some such thing?
In their heart of hearts i may be
something else. I do not think they
are very much against English because
their children are sent to public
schools, Let anybody put his hands on
his heart and say that it is not so.
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Even Seth Govind Das’s grandchild-
ren are sent there. They may be say-
ing anything for the purpose of their
party or group. Sir, I do not want to
dilate much on this language issue.

(SHRI
Please

THE VICE-CHAIRMAN
RAM NIWAS MIRDHA):
finish.

SHRI N. R, MUNISWAMY: I need
at least ten minutes more, If you so
think I can close now and continue
tomorrow.

THE VICE-CHAIRMAN (SHRI
RAM NIWAS MIRDHA): I think the
House can sit for a few minutes more.
You finish your speech.

SHRI N. R, MUNISWAMY: Since
we are going to sit now, I shall speak
for ten or fifteen minutes.

THE VICE-CHAIRMAN (SHRI
RAM NIWAS MIRDHA): No, no. Just
five minutes. You have already spoken
for fifteen minutes.

SHRI N. R. MUNISWAMY: As
regards socio-economic advance-
ment to which he has re-

ferred, I am very happy that he
has done so. So far as the Scheduled
Castes and Scheduled Tribes are con-
cerned their advancement does not
compare well with their percentage
in the population, We are having 12
and 2% per cent representatives
in services of Scheduled Castes and
Scheduled Tribes but they are not
given even 2 and half per cent res-
pectively in services. They also need
some sort of help. There is one other
thing also, We have the backward
classes and they are to the extent of
72 per cent in the whole of India and
the rest accounts for 10 to 12 per cent.
So the majority of the people belong
to the backward class. Now all of us
put together may be backward in re-
lation to other countries. And we
know what 1is going on in the
UNCTAD conference between the ad-
vanced countries and the developing
countries. So far as this j roblem in the
domestic sphere is concerned, we have
produced a Backward Classes Com-
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mission Report. The Commission
toured the entire country and sub-

mitted a Report in 1955. We
are now in 1968 but nothing
has been done so far. It was
not even  touched with @ pair of

tongs. You are not doing anything
about it. At least the Report should
have been discussed in this House
and something must have been said
by the Home Minister as to what he
is going to do in that regard. He has
done nothing of the kind. He has
simply thrown it into cold storage.
‘Thig is another grievance of the peo-
ple. If you go to the country parts
and talk with those backward people,
you will find that they are not very
happy with this Government because
of this report not having been taken
into consideration. This is one of the
causes why the present Government
is not having 5 hold on the entire
country. Therefore I would submit
that the Government should at least
give a chance for that Report to be
discussed in the House; leave aside
the implementation part of it now.
8o 1 want that to be done.

Sir, much has been said about our
debts. We have read in the papers
that our public debts amount to the
tune of Rs. 5000 crores. It would
mean that each one of us, even those
who are to be born, j¢ burdened with
a liability of Rs. 100 to Rs. 150 per
head. Even the unborn child is en-
joined with this liability and it has
to discharge a debt of Rs. 150. That
being the case, the question is how
are you going to do that? And we
find we still go on incurring debts
and we borrow money. Therefore I
say there is a provision in the Cons-
titution that Parliament can pass an
Act whereby we can suggest to what
extent we can borrow and for what
fterns we can borrow. Unless such
an Act is passed by Parliament I do
not think it is possible to restrain the
Government, who in their ambition to
bring the ccunfry at par with other
advanced  countries, would go on
borrowing. (Time bell rings). Sir,
you wiil excus: me.
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crave your indulgence for a few

more minutes.

Unless an Act 1z passed by this
Youse znd the othar House also h-
miting the borrowing capacity of this
Government, 1 d> not think we can
ever arrest the magnitude of the debt
liability that we are getting into and
even the future generation is also
pledged in a way. In the long run,
what will happen is this. I want to
suggest this by way of caution. When
those countries begin te think of re-
covering the debts doled out by them
to other countries who in their an-
xiety to develop had got them, they
may put forward some arrangement
by which they would ask—if the other
countries” are not able to repay their
debts—to adjust or give scme portion
of the country. That is the only way
to do it. The mentality of the people
who make inrcads into other coun-
tries is not one of acquisition of terri-
tory but of ideological conquest. The
scheme is such that if the Communists
want to come they have their own
scheme; the capitalists have got their

own scheme; the socialist couatries
have got their own scheme. With
everyone we seem to have some

friendship but we seem to tilt with
somebody else. Even in the LC.C.
when they wanted something to be
done, we refused. We did not support
the request for reactivising the Cam-
mission with the result that India is
being misunderstood everywhere as
going with the USSR. As a matter of

fact I do not understand the real
policy.
THE VICE-CHAIRMAN (SHRI

RAM NIWAS MIRDHA): I think - . .

SHRI N, R. MUNISWAMY: Sir,
l you seem 1o be allergic in which case
I can close right now.

(SHRI
Please

THE VICE-CHAIRMAN
RAM NIWAS MIRDHA):
wind up; last point.

SHRI N, R. MUNISWAMY: Thank
you.
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That is why I say we should not be
left to the mercy of other countries
misunderstanding us. They must
understand us correctly.

About our reiationship with Pakis-
tan, every time we are speaking of
a no-war pact but they seem to be
getting ready for war, We seem to
be begging for friendship while all
the time they are preparing them-
selves for war.

with them, T anly wish to warn this
Government that so far as our foreign

And we find even .
other countries are in a way siding

[RAJYA SABHA]

'
i
1
'

on Presidents Address ¢g

policy is concerned we should not put
our fingers in everything in a pro-
nounced way. Let us have some check
as others are doing.

Thank you.

THE VICE-CHAIRMAN (SHRI
RAM NIWAS MIRDHA): The House
stands adjourned till 11.00 a.mM. to-
MOrrow,

The House then adjourned
at thirty-eight minutes past
five of the clock till eleven of
the clock on Friday, the 1i6th
February, 1968,



